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== Haryana State Pollution Control Board
wamasty REGIONAL OFFICE, LALA NEMI CHAND SINGHAL ENCLAVE, SOHNA ROAD
— NEAR PUNJAB NATIONAL BANK, DHARUHERA

HSPCB Tele Fax: 01274-244241
E-Mail: hspcbrodr@gmail com
HSPCB/DHR/2019/.47174, Dated .. /.= /419
To

The Registrar,
National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi
Sub.- Action Taken Report of joint committee in the matter of OA No. 582/2019 titled as
Bhim Singh Vs M/s Uni Products Pvt. Ltd. &Ors.in compliance of Hon’ble Tribunal
order dated 11.7.2019
Sir
In the matter of OA No. 582/2019,Hon’ble NGTvideits order dated 11.07.2019 directed as
under:-

It appears to be necessary to require a factual and action taken report to be furnished by a
Joint Committee comprising representatives of Central Pollution Control Board (CPCB), State
Pollution Control Board (SPCB) and the District Magistrate, Rewari. The SPCB will be the nodal
agency for coordination and compliance. The report may be furnished within one month by e-mail

at judicial-ngt@gov.in.’

In compliance of the Hon'ble NGT order, joint committee comprising of Sh. Mohit Moudgil,
Assistant Environmental Engineer,Regional Office Dharuhera Region representative of HSPCB
(Nodal Agency), Smt. Reena Satavan, Scientist ‘D’ representative of CPCB-Delhi and Sh. Manav
Malik, District Revenue Officer representative of District Magistrate, Rewari was constituted. The
inspection of the concerned sites were conducted by the joint committee and submitted action
taken report dated 01.11.2019 which is enclosed herewith as Annexure-1. In view of this, it is

requested tc; kindly accept the report and place before the Tribunal.

DA/- as above L%Mbﬁ,.

Regional Officer, DI it\ lLﬂ 19
Dharuhera Region, HSPCB, Nodal
cﬁﬁ Agency as per Hon’ble NGT order dated
11.07.2019
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Report of Joint Committee in compliance with the Hon’ble NGT
order in the matter of Bhim Singh Vs. Uniproduct India Pvt. Ltd.
(0.A. No. 582/2019)

1.0 BACKGROUND

In the said matter applicant Sh. Bhim Singh has complaint that ‘due to illegal activities of
respondent 1 & 2, the applicant and other residents of the village are suffering from serious
air pollution causing hazardous health problem/ sound pollution and agricultural land is also
getting polluted due to chemical water discharge by the respondents 1 & 2 in the open fields
of villagers land.’

Thereafter, Hon’ble NGT in its order dated 11.07.2019 in above cited subject has directed
“..In view of above averments in the application, it appears to be necessary to require a
factual and action taken report to be furnished by the joint committee comprising
representatives of Central Pollution Control Board (CPCB), State Pollution Control Board
(SPCB) and the District Magistrate , Rewari . The SPCB will be the nodal agency for
coordination and compliance. The report may be furnished within one month by e-mail at
judicial-ngt@gov.in. The applicant may furnish a complete set of papers to CPCB, SPCB and
the District Magistrate, Rewari and file an affidavit of proof of service within one week.”

As per Hon’ble NGT orders Sh. Bhim Singh, applicant was supposed to furnish the complete
set of papers to the District Magistrate (DM) Rewari, SPCB & CPCB besides submission of
an affidavit of service before the Hon’ble NGT within one week. But the applicant failed to
furnish the same to the DM, CPCB & SPCB. Subsequently, the State Pollution Control Board
(HSPCB) requested to the Registrar on 26.7.019 & 13.8.2019 via e mail at judicial-
ngt@gov.in, via letter on 16.8.2019 sent through email also on 16.08.2019 & submitted
application dated 19.08.2019 for grant of certified copies and was able to procure copy of
the same on 27.08.2019 from Hon’ble NGT.

Subsequently, the Joint Committee comprising of Sh. Mohit Moudgil, Assistant
Environmental Engineer, Regional Officer, Dharuhera Region at Dharuhera representative
of HSPCB (Nodal Agency), Smt. Reena Satavan, Scientist ‘D’ representative of CPCB-Delhi
and Sh. Manav Malik, District Revenue officer representative of District Magistrate, Rewari
visited the concerned site including the units listed as Respondent 1 (M/s Uniproducts
India Pvt. Ltd., Village Laduwas, P.0.-Sangwari, Distt. Rewari) & Respondent 2 (M/s Golden
Tex, Village Panchore, Distt. Rewari) to furnish factual and action taken report as per the
order of Hon'ble NGT on 29.08.2019.

2.0 METHODOLOGY

The Joint Committee surveyed the area cited in the application and carried out inspection
of the Respondent nos 1 and 2 on 29.08.2019 and 07.09.2019 with regard to air quality,
ground water contamination, noise pollution, burning of waste, hazardous waste and waste
water discharge. Ground Water samples were collected from nearby vicinity in the
presence of applicant Sh. Bhim Singh. The detailed inspection reports of Respondent no. 1)
M/s Uniproducts India Pvt. Ltd, Village Laduwas, P.0.-Sangwari, Distt. Rewari and
Respondent no. 2) M/s Golden Tex, Village Panchore, Distt. Rewari and Ground
water/borewell analysis reports with finding are enclosed herewith.

3.0 POINT-WISE ACTION TAKEN REPORT BY THE COMMITTEE

(i) The Joint Committee surveyed the surrounding area cited by the applicant to look
out for air pollution caused by burning of synthetic waste by the units. Any kind of
waste burning activity was not found by the Joint Commiﬁ;ee at the time of visit.

(ii)  Samples were also collected from bore wells in the vicinity to check Ground Water

quality. The Ground water analysis results are listed in Table 1.
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Table 1:

Analysis results of Ground water samples

Sampling Point

N=28009 | N=28"09 N=28909 | N=28°09 IS 10500-2012 drinking

26.41" 27.36" 25.32" 32.30" water Standards

E=076° E=076°41 E=076° E=076° 41 Permissible limit in the

41 47.43" | 48.85" 41'47.26" | 42.60" absence of alternate

source)

Ground Ground Ground Ground
?arameters water water from | water water from
nmg/1 from M/s fromM/s | sh.

House of | Duropack Heal care | Mukeshkuma

Sh. Industries devices r s/o

AbeySing | Village Ltd. shjaswant

h S/o Sh. | Pachore Village Singh  Near

Ubmi Ram Pachore M/s

uniproduct
company
7.1 6.9 6.8 6.9 6.5-8.5
pH

TDS (me/1) 2610 1620 1420 1290 5%10
BOD (mg/l) | ° 0 ¢ 0 :
Total 460 215 195 210 200
Hardness as
CaC03 (mg/1)
Calcium 110 52 47 51 75
(mg/1)
Chloride 830 390 295 330 250
(mg/1)
Sulphate 58 36 48 60 200
(mg/1)
Magnesium as | 46 22 19 33 30
Mg (mg/1)
COD (mg/1) 08 04 04 0 -
Sulphide 0 0 0 0 .05
(mg/1)
Suspended 07 09 08 09 -
Solids (mg/1)
Conductivity | 4780 3050 2570 2430 -
(mg/1) us/cm
Fluoride 0.7 0.4 0.5 3 1.0
(mg/1)
Iron (mg/1) 0 9 9 0 )
Phosphate 0.5 0.6 0.4 0.3
(mg/1)
0il & Grease 0 0 0 0 10
(mg/1)
Nickel (mg/1) 0 0 0 0 02
Total 0 0 0 0 05
Chromium
(mg/1)
Phenolic 0 0 0 0 .001
(mg/1)
Compounds
(mg/1)
Zinc (mg/1) 0 0 0 0 5

(iii)

As per analysis No. 987-990 dated 14.09.2019 results of under Ground Water was
not found contaminated with presence of any hazardous substance or heavy metals
the analysis report is enclosed herewith the Annexure-R/1-1.

Joint Committee inspected Respondent No 1 unit nsmely M/s Uniproducts India Pvt.
Ltd., Village Laduwas, P.0.-Sangwari, Distt. Rewari on 29.08.2019 and Respondent
No 2 unit namely M/s Golden Tex, Village Panchore, Distt.Rewari on 29.08.2019 &
07.09.2019. Treated effluent samples were collected from Sewage !Trgatment Plant,
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Effluent Treatment Plant and Stack monitoring was also carried out. Detailed
inspection reports alongwith analysis results are as follows.

A. INSPECTION REPORT OF M/S UNIPRODUCTS (l) LIMITED

General Information & Production Details
1. Name & Address of the industry M/s Uniproducts (I) Limited,Jarthal Village Road,
84 Km Stone, Delhi-Jaipur Road, Post Office-
Sangwari, Distt- Rewari
2. Type of Industrial Sector Non-Woven, Floor Covering, NVH
3. Category Orange
4. Status of Operation Operational
L Name of the occupier/contact person with | Mr.Bani Ram Yadav, HR Manager
a. Telephone 9466083535,
b. Fax Dr.AshwaniKapur, Managing Director
Mr. V.P. Yadav, Factory Manager, 9466083534
c. E-mail vpyadav@unitexindia.com
baniram@unitexindia.com
6. Date of inspection/monitoring 29.08.2019
73 Date/Year of commissioning 01.10.1986
7.a Installed production capacity (TPD) for | MOULDED CARPETS 35 MT/D
each product NVH/NON WOVEN 25 MT/D
8. By products (at full capacity) NO BY PRODUCT
8.a Present production status Moulded carpets 15 MTD,
| Non-woven/NVH 10 MTD
9. By products (Present Production) Nil
10. Manufacturing process details & flow | Manufacturing process chart at Annexure-R/1-I1
diagram (Carding-pressing-coring-cutting-assembly of TP
Flats & PE Film-Heating-Forming cum trimming-
furnishing-packing )
P-165-NVH Part
P-164-Moulded Carpets
1. Raw material consumed (Tons per Ton of | 24 Ton/Per day, Eva Binder 3.5 MT/D
product) Polyster-15MT/D, Cotton waste 12MT/D
Polypropylene 0.1MT/D
Total water requirement 09 KLD Total requirement
12, (M*/day) 09 KLD Sanitation/Domestic.
Gardening /Horticulture (02
KLD treated water of STP)
2 KLD Cooling (Treated water of STP) |
3 KLD Others BOILER (Treated water
of STP)
13. Source of water Ground Water (outside premises) through pipe line
from the Bore well existing in the land of the said
unit (Appro! 3 KM away from the unit)

Waste Water- Generation & Treatment

A}\M

Q7
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14 | Waste Water Generation As per consent Present Status
‘Process effluent Nil Nil
Domestic Waste Water 9.0 KLD 7.0KLD
15 Description of effluent treatment facilities with Equalization Tank, chemical dosing, aeration tank
design details : & settling tanks, pressure sand filter, activated
carbon filter, Sludge Bed.
16 | Mode of final effluent discharge Treated water of STP is being used in cooling
Towers, Boiler and gardening/horticulture purpose
17 | Quality of discharged effluent (As per Analysis Report No.909-910 dated 07.09.2019)
Parameter > | pH TSS CoD BOD Oil & Phenolic | Sulphide
Grease
STP inlet 6.8 234 352 110 14 ND 1.6
STP outlet 7.0 68 132 24 20 ND 0.4
Standard as | 6.5-8.5 100 250 50 10 1.0 2.0
per EP Act
.
All values in mg/l except pH. The analysis report No. 909-910 dated 07.09.2019 is enclosed as
Annexure-R/1-III,
Air Pollution- Emission Sources & Control
18 | Sources of air pollution Air Pollution Control Detail of Chimney
Devices
Boiler 8 Ton (Coal fired Boiler) Multi cyclone 30.0 Meter
Thermo Pac Boiler 30 Lack Kcal (HSD) Multi cyclone 30.0 Meter
Result of Air Emission (As per Analysis Report No.158 dated 31.08.2019)
Parameters Result Prescribed Limits
Suspended Particulate Matter mg/Nm® 375.9 800
Sulphur Dioxide mg/NM?® 48.2 600
Oxides of*Nitrogen mg/ Nm?® 7.4 300
% CO, 6.0 -
The analysis report No. 158 dated 31.08.2019 is enclosed as Annexure-R/1-1V
Details of D.G. Sets 380.0 KVA DG sets having acoustic
380. 0 KVA non-operational at the
380. 0 KVA time of visit.
500.0 KVA
19 | Details on hazardous wastes and other solid waste generation
Type of Wastes Quantity generated Storage & Disposal
(MT) during
Waste Qil of DG set 3.8 Unit has provided plastic drums for collection
and storage of waste oil generated during the
service of DG sets. Unit is disposing their
waste oil éo approved recycler having copy of
agreement made with the facility is enclosed as
Annexure-R/1-V,

LY
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Status of validity & compliance of consents and authorization

20 | Consent/Authorization Validity

| Under Water (Prevention & Control of Pollution) | Obtained Consent to Operate vide No.

Act, 1974 HSPCB/Consent/:329993517REWCT04262898

dated 12.10.2017 for the period 01.10.2017 to |
31.03.2022 (Copy enclosed as Annexure-R/1-VI |

Il Under Air (Prevention & Control of Pollution) Obtained Consent to Operate vide No.

Act, 1981 HSPCB/Consent/:329993517REWCT04262898

dated 12.10.2017 for the period 01.10.2017 to |
31.03.2022 (Copy enclosed as Annexure-R/1-VII.

Il | Under Hazardous &Other waste ( Management | Obtained authorization under HOWM Rules, 2016

& Trans Boundary Management ) Rules,2016 vide No. HWM/REW/2018/4920276 dated

13.02.2018 for the period 01.04.2018 to 31.03.2022.
(Copy enclosed as Annexure-R/1-VIII,

Observations& Recommendations :

The unit is engaged in manufacturing of Non-woven/ Flooring carpets since 1986. The unit has
obtained necessary permission vide letter No g-267-8, D.P-TT-84/17267 dated 5/12/84 from the
concerned prescribed authority i.e. District Town & Country Planner, Distt. Rewari enclosed as
Annexure-R/1-IXand is operating with valid consent to operate under water Act, 1974, air Act,
1981 and authorization under hazardous waste and other waste (Management& Trans Boundary
Management) Rules,2016 valid upto 31.3.2022.

The unit has provided Sewage Treatment Plant comprising of Equalization Tank, chemical
dosing facility, aeration tank & settling tanks, pressure sand filter, activated carbon filter, Sludge
Bed. The treated water is used for cooling tower, boiler and gardening/horticulture purpose.

A grab.sample of treated water from STP was collected and analysis report indicate that treated
effluent is within prescribed limit w.r.t to pH, TSS, BOD, COD, oil & grease, Phenolic compound
and Heavy metals. The unit has installed adequate sewage treatment plant and as per Analysis
Répor‘t No. 909-910 dated 07.09.2019 parameters are found within prescribed limits.

Regarding air emission unit has installed 02 Nos. boilers (One is Coal fired boiler and another
one is thermo pack having common stack). Unit has installed multi cyclones as air pollution
control device. During inspection air emission sample from the common stack of the boilers was
collected. As per Analysis Report No. 158 dated 31.08.2019 parameters are found within
prescribed limits.

The unit has closed its dyeing process since September, 2016. The intimation regarding closing

the dyeing is enclosed as Annexure-R/1-X.

Defunct Effluent Treatment Plant was found installed in the unit's premises, which is currently not
in use.

No hazardous waste is being generated except waste oil of DG sets nor found in the premises of
the unit.

Respondent unit has not installed any Bore well / tube well into their premises and require water
for domestic purpose, which is being procured through pipeline from bore well installed 3-4KM
away (outside) from the premises of the unit. Unit is not using water into the process. Unit falls
under non notified area as per Guidelines dated 16.11.:2915 issued by Central Ground Water
Authority. Moreover, unit has applied to obtain NOC for using ground water as per circular
issuedvideNo. 26-1/CGWA/PN/2018 dated 01.04.2019 by the Ce:\trrill Ground Water Authority.

@),}. Page 50f 11
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The copy of application submitted by the unit to the Central Ground Water Authority is enclosed

as Annexure-R/1-XI.

No burning of waste observed in or around vicinity of respondent unit. Further, the unit has also
submitted an undertaking regarding not burning of waste material at any time is enclosed as
Annexure-R/1-XII.

The unit has submitted that they are disposing their waste material left after the process for
further use of making Plastic granules to authorized facility M/s Shukla E-waste Processor, H-
309(B), RIICO, Industrial Area, Bhiwadi , Rajasthan having valid Registration certificate under
Plastic Waste Rules,2016 . The copy of agreement made with approved facility is enclosed
Annexure-R/1-XIII

No vibration observed nearby vicinity by the team as all machines are installed on anti-vibration
pads. Further, unit has installed German based technology machine and have installed on
vibration pad. The unit has installed vibration pad to control Noise/vibration of the installed Plant
& machinery.

The unit has provided adequate facility for storage of polyester waste and waste oil of DG sets.
During inspection unit found using electricity and DG sets found non-operational having acoustic
enclosure with stack height as per Norms. However analysis report submitted by the unit w.r.t. air
emission, Noise Monitoring and ambient air emission reports from MOEF approved Laboratory
are found within prescribed limit is enclosed as Annexure-R/1-XIV.

The Sarpanch and prominent persons of nearby village submitted in written that their and local
nearby villagers are getting employment, others job works and have no problems regarding any
kind of pollution from the existing of this industrial unit. The letter submitted by the Sarpanch and

prominent persons of the concerned area is enclosed as Annexure-R/1-XV.

Unit was found complying with respect to prescribed discharge and emission norms.

B N e
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INSPECTION REPORT OF M/S GOLDEN TEX PVT LTD

General Information & Production Details

Name & Address of the industry

M/s Golden tex,

84 MS, NH-8, Jarthal

Road, Vill-Panchore, Distt-Rewari

2. Type of Industrial Sector Jute Carpet
3 Status of Operation Operational
4. Name of the occupier/contact person with | Keshar Devi
d. Telephone 9416581900
e. Fax jaipal841@gmail.com
f.  E-mail
5. Date of inspection/monitoring 29.08.2019, 07.09.2019
6. Date/Year of commissioning 01.06.2018
7. Installed production capacity (TPD) for | Jute Carpet 7 MT/D
each product Fibre Dyeing5 MT/D
7.a By products (at full capacity) NA
8. Present production status Jute carpet 1 MT/D
Fibre Dyeing2 MT/D
8.a | By products (Present Production) NA
9. Manufacturing process details & flow | Dyeing of Fabric. The manufacturing
diagram process flow chart is enclosed as
Annexure-R/2-I.
10. -Raw material consumed (Tons per Ton of | Polyester Fibres 2 MT/Per day, Dyes 0.5
product) KG/Day, AOX Chemicals 10 KG/Day
i Total water requirement 16 KLD Total requirement
(M*/day) 0.5 KLD Sanitation/Domestic
16..5 KLD Process and Wash
12. Source of water Procured water from outside premises of
the unit
Waste Water- Generation & Treatment
13 | Waste Water Generation As per consent Present Status
Process effluent 16 KLD 5.0 KLD
Domestic Waste Water 0.5 KLD 0.5 KLD
14 | Description of effluent treatment Equalization tank, clarifier, | Found to be
facilities with design details activated  sludge  tank, | satisfactory during visit
dissolved air flotation tank, | at site.
dual media filter, activated
carbon filter
15 | Mode of final effluent discharge Treated effluent of gl P is being used into process,

Boiler and gardening/horticulture Purpose.

%
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Quality of discharged effluent (Analysis results of Effluent Samples Collected as per Analysis
Report No. 914-915 dated 07.09.2019 are within prescribed limit is enclosed Annexure-R/2-

IL.)

Parameter | Colour Odour | pH Suspended | B.O.D. for 3 C.0.D. | Oil &
value | Solids mg/l | days at 27°¢ mg/I Grease
mg/| mg/l
Sr. No. 1. 2 3. 4. 5. 6. T
ETPinlet | Brownish [Bad |81 | 210 105 408 5.0
ETP outlet | Slight Mild 7.5 66 21 140 ND
Hazy
Standard - - 6.5- |100 30 250 10
as per E 8.5
(P) Act
Parameter | Sulphide | Phenolic Ammoniac | Total Total Sodium
as S Compound as | al Nitrogen | Chromium | Dissolved | Absorption
mg/| CesHsOH mg as Nmg/l | as Crmg/l | solid mg/l | Ration
(S.AR.)
Sr. No. 8. 9. 10. ;i 12 13.
ETP inlet | 2.0 ND 56.6 ND 2360 34
ETP outlet | 0.4 ND 12.8 ND 2010 6.0
Standard | 2 1 50 2 2100 26
as per E
(P) Act

All values in mg/ except pH

Air Pollution- Emission Sources & Control

17

Sources of air pollution

Air Pollution Control Devices

Detail of Chimney

Boiler 3 Ton (Wood Fired Boiler)

Dust Collector

30.0 Meter

Result of Air Emission (As per Analysis Report No. 167 dated 10.09.2019 are within prescribed
limit is enclosed Annexure-R/2-I1I).

Parameters Result Prescribed Limits

Suspended Particulate Matter mg/Nm® | 257.9 800

Sulphur Dioxide mg/NM? 19.6 600

Oxides of Nitrogen mg/ Nm?® i 300

% CO, 6.0 &

Details of D.G. Sets 125 KVA Unit  found using
electricity and DG sets
found non-operational
having acoustic
enclosure with stack
height as per Norms.

v However, unit has
submitted air emission,
Noise report of DG set
e 0, | from MOEF and NABL
R
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approved Laboratory
which shows
parameters are within

18

Details on hazardous wastes and other solid waste generation

Type of Wastes

Quantity generated (MT)
during

Storage & Disposal

ETP Sludge

Waste Qil of DG set

0.300

Unit has provided covered shed for
storage of ETP sludge and have
agreement with approved facility M/s
GujaratEnviro Protection and
Infrastructure  Pvt. Ltd. Copy of
agreement with approved facility
(GEPIL) is enclosed as Annexure-
R/2-1V.

Unit has provided plastic drums for
disposal of waste oil generated during
the service of DG set and reused into
their machineries. Moreover, unit is
having agreement with approved facility
is enclosed as Annexure-R/2-V.

Status of validity & compliance of consents and authorization

19 | Consent/Authorization Validity

| Under Water Act Granted Consent to Operate vide No.
HSPCB/Consent/:313101718REWCTO5374741 dated 09.06.2018
for the period 08.06.2018 to 30.09.2020 (Copy enclosed as
Annexure-R/2-VI).

Il | Under Air Act Granted Consent to Operate vide No.

HSPCB/Consent/:313101718REWCTO5374741 dated 09.06.2018
for the period 08.06.2018 to 30.09.2020 (Copy enclosed as
Annexure-R/2-VII).

il

Hazardous Waste

authorization

Granted authorization under HOWM Rules, 2016 vide No.
HWM/REW/2018/5407939 dated 11.07.2018 for the period
09.07.2018 to 30.09.2020 (Copy enclosed as Annexure-R/2-
VIII).

Observations & Recommendations:

1 L]

The unit is engaged in manufacturing of dyeing of fabric. The unit has obtained
necessary permission vide letter no. 914 dated 13.06.2006 for establishing the plant &
machinery at village Panchore, Distt, Rewari from the concerned prescribed authority i.e.
District Town & Country Planner, Distt. Rewari is enclosed as Annexure-R/2-IXand is
operating since 2018(for dyeing Process) with valid consent to operate under water act,
1974, air Act, 1981 and authorization under hazardous waste and Other waste
(Management & Trans Boundary Management ) Rules, 2016 valid upto 30.09.2020.

The unit has provided Effluent treatment Plant comprising of collection tank, Equalization
Tank, chemical dosing , aeration tank & settling tanks, pressure sand filter, activated
carbon filter and sludge bed. The treated water is reused into process, in the Boilerand
forgardening purpose.

A grab sample of treated water was collected and‘énalysis report indicate that treated
effluent is within prescribed limit w.r.t to pH, TSS, BOD, COD,loiIl& grease, Phenolic

WJ\WJ
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compound and Heavy metals. The unit has installed adequate effluent treatment plant
and as per Analysis Report No. 914-915 dated 07.09.2019 parameters are found within
prescribed limits.

The unit found non-operating of its Boiler section on 29.08.2019 due to unavailability of
raw material. Hence, stack monitoring was carried out on boiler section on 07.09.2019
instead of 29.08.2019. The unit has installed cyclone as pollution control device on the
boiler and as per Analysis Report No. 167 dated 10.09.2019 parameters are found within
prescribed limits. Unit was found using wood as fuel for boiler.

The unit has not installed any Bore well / tube well into their premises and getting water
for drinking and other purpose from outside the premises of the unit through tankers.

No burning of waste observed in or around vicinity of respondent unit. Further, the unit
have submitted an undertaking regarding not burning of waste material at any time.The
copy of undertaking is enclosed herewithas Annexure-R/2-X.

The unit has provided adequate facility for storage of ETP sludge and have agreement
with the approved facility for disposing their hazardous waste under the Provision of
Hazardous and Other Waste (Management &Transboundry) Rules, 2016.

Unit has provided plastic drums for storage of waste oil generated during the the service
of DG set and reused into their machineries. However, unit has also made agreement
with approved facility. The copy of agreement is enclosed herewith.

During inspection DG sets were found non-operational. DG sets are having acoustic
enclosure with stack height as per Norms.During inspection unit found using electricity |
and DG sets found non-operational having acoustic enclosure with stack height as per
Norms. However analysis report submitted by the unit w.rt. air emission, Noise
Monitoring and ambient air emission reports from MOEF approved Laboratory are found
within prescribed limit is enclosed as Annexure-R/2-XI.

The unit has also submitted that they have appliedfor procuringwater to LocalPrescribed
in(uthc:a'ityr i.e Irrigation Deptt., Distt. Rewari. The copy of application submitted by the unit
to the Local Prescribed Authority is enclosed asAnnexure-R/2-XII.

The Sarpanch and prominent persons of nearby village submitted in written that their
and local nearby villagers are getting employment, others job works and have not facing
problems regarding any kind of pollution due to the presence of this industrial unit. Unit
was found complying with respect to prescribed discharge and emission norms.The
letter submitted by the Sarpanch and prominent persons of the concerned area is
enclosed asAnnexure-R/2-XIII.

Recommendations and submissions:-

During the visit, Joint Committee not found any waste burning activity in the vicinity of

the concerned area highlighted in the application.

M/s Uniproducts India Pvt. Ltd., Village Laduwas, P.O.-Sangwari, Distt. Rewari
(Respondent No 1) is engaged in production of moulded carpets and NVH/non-woven,

which is used by automobiles. Since, around 800 workers are employed in the unit,

domestic water consumption is more. Unit has provided Sewage Treatment Plant (STP)

for domestic effluent generated. Grab samples collected from STP outlet were found

within prescribed discharge limits. 1 2
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No industrial effluent was found generating in the process during the inspection. Defunct
ETP was found installed in the industrial premises, as earlier unit was also engaged in
dyeing activity but since September, 2016 unit has closed its dyeing activity. Currently,
unit is outsourcing its fabric dyeing to M/s Golden Tex Ltd, Village Pachore (Respondent
No 2).

Stack monitoring of the Boilers (Coal Fired and Thermopack) having common stack was
carried out by the Joint Committee. Analysis results reveals emissions from the stack are
within prescribed limits. |

M/s Golden Tex Ltd., Village Panchore, Distt. Rewari(Respondent No 2) is engaged in
dyeing activity. ETP was found operational during the day of visit and grab samples were
collected from the outlet of ETP. Analysis results of the sample were found within
prescribed discharge limits.

Unit is having wood fired boiler which was found not in operation on 29.08.2019; hence
stack monitoring of the boiler was carried out on 07.09.2019. Analysis results of the
sample reveals emissions from the stack are within prescribed limits.

Ground water samples were collected from four bore wellslocated in the concerned area
mentioned in the application in the presence Iof applicant Sh. Bhim Singh. Analysis
results of the ground water samples collected reveal that ground water is not
contaminated with any kind of hazardous substance and heavy metal.

The Sarpanch and prominent persons of nearby village submitted in written that their
and local nearby villagers are getting employment, others job works and have not facing
problems regarding any kind of pollution due to the presence of these industrial units.
The copy of representation submitted by the nearby prominent persons is enclosed as
Annexure-R/1-XV & Annexure-R/2-XIII,

e e

Mohit Moudgi-AEE Reena Satavan, Scientist ‘D’ ﬂr‘la v Malik,
HSPCB, Dharuhera Region  Central Pollution Control Board. District Revenue Officer
Rewari
L
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T — haboratory Of The Tel-2332596
DEcE aryana State Pollution Control Board
A\ =T ; s\1® A
ﬂrb Vikas Sadan Ist Floor Gurgaon ‘\\/’ 97 4TE WO
Paid / Monitoring i ; aE
H.
Description ﬂ bk

Borewell water samples from :-
M/
M/s

M/s Heal .
Care Devices Ltd, Village Pachore, Jarthal Road, Rewari

M/s Muk
Porehinte esh S/o Sh. Jaswant Singh, Near Uniproduct Co. Village

Report No: 987-983-969-590

n

Abey Singh S/o Sh. Udmi Ram
Duropack Industries, Village Pachore

Dated: 14.09.19

Descripti
Moudg!?ltl?c\ngé)f the Sample: - Received on 08.09.19 samples of Ground water from Sh. Mohit
' collected along with Sh. Bhim Singh, Complainant on 07.09.19 from Borewells.

ANALYSIS REPORT

Sr. No. Parameters EESULTS i
ey Singh Duropack Heal Care Mukesh S/o
S/o Sh. Udmi Industries, Devices Ltd, Sh. Jaswant
Ram Village Village Singh, Near
m\- Pachore Pachore, Uniproduct ~
Jarthal Road, Co. Village
Rewari Pachore
1. Colour Brownish Almost Aimost Aimost
Colourless Colourless Colourless
2. Odour Negligible Negligible Negligible Negligible
3. pH value 7.1 6.9 6.8 6.9
4. Suspended Solids mg/I 07 a9 08 09
5.  B.O.D. for 3 days at 279C mg/I ND ND ND ND
6. C.0.D.mg/l 08 04 04 ND
7. 0Oil & Grease mg/I ND ND ND ND
8. Conductivity us/cm 4780 3050 2570 2430
9. Total Dissolved Solids mg/! 2610 1620 1420 1290
mugp 11 Sulphide as s mg/| ND ND ND ND
"' 12. Total Hardness as CaC03; mg/| 460 215 195 210
13. Flouride as F mg/! 0.7 9.7 0.5 0.3
14. Iron as Fe mg/! ND ND ND ND
15. Phosphate as P mg/I 0.5 0.6 2:4 0.3
16. Nickel as Ni mg/! ND D NE xg
Total Chromium as Cr mg/! ND o ND
b CeHsOH ma/| ND ND ND ND
18. Phen. Comp. as 615 ND ND ND ND
19. Zincas Zn mg/! A 110 52 47 51
50. Calcium as €28 M3 46 22 19 33
>1., Magnesium mg/! | 59 36 48 60
57, Sulphate a3 504 Mg/
sample Collected/Not Co'lclii;tEd By e L
sample Consumed in t€s \] Y e
LABINCHARGE
\ ated 1
HSPCB/Lab/GR”mg"! L M- -fe
Copy to M-S/B2
Tyue Cc@ﬁ
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CONTROLLED COPY

: L COPY NG 82
PROCESS CONTROL STANDARD (FLOW CHART) - MOULDED CARPETS P Aol s
Madel : V5L ME Wmu. Data : 10,0147 Uniproducts India Limited
Part Name : .
Part No, | 75110~ 5B6RO0/ R10 CARPET COMP, FLOOR RHD
X
Polysstar .
G ik | | e |
Recaipt Receipt
PO et T fibe o Epecion 2 s
ST 5T
ng &
A2 Blending P-1
a3 () Garding (P}
ik Heedle Punching (P}
A5 Structuring (P-l)
Lamination (P ¥ p 4 e e e el s i 14 s s
o {PV) & b 8
AT Blank Assembly (P-IV)
Moulding with felt fixing (P-IV) il
a8 1}
Hole Punching & Quter Trimming
AR 0 (P-Iv)
Falt Asgy (Iv)
A0 ot
AT1 4 Foot Resi Assy (V) _ONLY FOR 75110-56A10 .
Atz A Final inspection
By GF & Visually) 4 =
(P} i
Packing & Daijevery “ " i i :
AT (pov- & KANBAN) : : i
Preparad Checked By 3 g By _ [Date
Vendor  [Pardesp K%/ Manu @/  [uanaen Sing [0t
MSIL
[Fev . Ié.m [Descrphion & Heason ’m ] [&_
sion &_ ) i [ M )
-__‘_\_‘- 5 ; - } it -
S Ny T cham Singn oot
FMQAT Rev. D" v
Note
Legend - ST Storm Pl Plant 4 Pl Plant -l P.IV : Plant -V
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ion Control Board

% '
% Laboratory Of The
\__..\-’

o : Haryana State Pollut
‘\‘?} Vikas Sadan Ist Floor Gurgaon
FORM J (See Rule 20)
ReDOrt No

Dated i 209-919
07 1 eptembel’, 2019

. der sub
L here duly appointed un

: . nalyst, duly

Sectiop b(y' Certify that I Ramniwas Sharma as Board Analy

974)
- t, 1974 (6 of 1974)
rece; Of section 53 of water (Prevention and Control of Pf’”unonc)j ﬂ:;: !AEE, Smt. Reena
Sat Ved on the 30™ day of September, 2019 from Sh. Mohit Mou gl 4 of liquid Dormestic
eff“:”a": St D! R e e M Malik, DRO, Rewari a sampsi KM, Delhi-Jaipur

Oasntv‘?f /s Uniproducts India Limited, Village Jarthal R;gt/ibs/ﬂ)lé Sample from
Inlet o lage Laduwas, P.0 Sangwari, Rewari collected on

i iti it for analysis reported
below?Td Outlet of STP for analysis. The Sample was in a condition fit y

i&ht\‘_ T

T o
: k 7;6??5 Crtify that I have analysed the afore-mentioned sample from 30/08/2019

" 019 ang declare the result of analysis to be as follow:-

ﬁg' Parameters Result Mettl‘_lod of
y stin
Inlet of STP | Outlet of STP festing
___"—"-—-—.'-—-——__._________________ =
__}*_h Colour Brownish Slight Hazy As per relevant
2 Odouy P parts of
Bal vl bad e 1S:2488(Part-V/)
3. | PH value 6.8 7.0 and Standard
4. | Suspended Solids mg/I 234 68 Methgds for the
S. | B.O.D. for 3 days at 279C mgJi 110 24 Examination of
M2, e
7. | Oil & Grease mg/I 14 2.0 APHA(22“;
8. | Cohductivity us/cm 1610 1540 edition)
9 | Phenolic Compound C6H50H mg/| ND N
710 | Total Chrome as Cr mg/I ND N ————
________‘—'—-—.___
11 | Sulphide as S mg/| . 1.6 M
_‘_______'_‘—‘—!—-_-
G ________-’_'_’—'_‘_———-_._-———-—.__________________
i&.‘:ﬁ;}{'&j&fﬁ"gw

tainer had its seals found intact in order; slip on the con
Con

centative of the industry/unit and the boarg represent
o .
yept n 07'" September, 2019

tainer had the signature of the
ative,

signed this ©
the
tory ©f tion Control Board l
Labord te Polluti o (i
Harvagajatr? Gurgaon B 1rdﬂAna+~ysf
a r
vikas

ber Secretary
T0  the Memstate Pollution Control Boarq

Haryagic‘ 6, Panchkula (Haryana)
C_]_lr

True CoPY

v
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of T

————.\.-‘-__'g"‘:i Jnﬂdated 3"1‘06.{\{ .l U_ID t‘.,nvn....._-- )
. ¥
“— Laboratory of the
"'"-H—T\m RYANA ST Haryana State Pollution Control Board
\i\-._--'\../ Vikas Sadan, Ist Floor, Gurgaon
e e ey !
N

Report No. 158
Dated- 31* Aygust, 2019

FORM 1V (See Rule 14)

I, hereby, certify that I Ramnlwas Sharma as Board Analyst, duly appointed under sub
section (2) of section 29 of Air (Prevention and control of pollution) Act, 1981 (14 of 1981)
received on the 29" day of August, 2019 from Sh. Mohit Moudgil, AEE a sample of Stack
emission of M/s Uniproduct India Limited, Village. Jarthal, P.O-Sangwari, Rewari
collected on 29/08/2019 from Boiler Section for analysis. The Sample was in a condition fit

for analysis reported below:-

I further certify that I have analyzed the afore-mentioned sample from 29/08/2019 to

31/08/2019 and declare the result of analysis to be as follow:-
AMALYSIS REPORT

1.
2. Stack Identification/Type of Chimney
E Location of sampling Point
4, Stack height (mt)
(a) From source of emission
(b) From the roof level
(c) From the ground level
5 Diameter of Stack
6. Sampling duration
7. Product manufactured
8 Normal operating schedule
9 Stack Tem perature
10. Wind condition/Direction
11; _Quantity. of emission m3/hr
12, Type of fuel
RESULTS
13. Suspended Particulate Matter mg/ Nm?
14, Sulpher Dioxide mg/ Nm?
15. Oxides of Nitrogen mg/ Nm?
16 % CO;

Name of the Plant/emission source monitored

Boiler Section
Stack attached to Boiler
As per Norms

30 mtr
1.2 mtr
30 mins

Non Woven Carpets
16 hrs/day

38°C
Normal
9.6171

Indonesian Coal

Results
3759
48.2
7.4

6.0

Prescribed Lim t
800
600
300

The condition of the seal, fastening and container on receipt was as follows:
Container had Its seals founded intact in order; slip on the container had the signature of the

representative of the industry and the board representative.

Signed this on 31* August, 2019

Laboratory of The
Haryana State Pollution Control Board
Vikas Sadan, Gurgaon

To
The Member Secretary
Haryana State Pollution Control Board
C-11, sec.-6, Panchkula (Haryana)
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Anm eeure - R \1-v1

-sa-.-— HARYANA STATE POLLUTION CONTROL
= BOARD
Lala Nemi Chand Singhal Enc.Sohna Road,
Near Hanuman Mandir,Dharuhera

Ph. 01274-244440-41(0)
E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 329993517 REWCT04262898 Dated:12/10/2017

To.

M/s :UNIPRODUCTS (1) LIMITED

JARTHAL VILLAGE ROAD, 84 KM STONE, DELHI-JAIPUR ROAD, POST
OFFICE- SANGWARI, DISTT- REWARI HARYANA

Subject: Grant of consent to operate to M/s UNIPRODUCTS (I) LIMITED.

Please refer to your application no. 4262898 received on dated 2017-06-27 in regional
office Dharuhera. With reference to your above application for consent to operate,M/s
UNIPRODUCTS (I) LIMITED is here by granted consent as per following specification/Terms

and conditions.

Consent Under

BOTH

Period of consent

01[10!201? 31/03/2022

Industry Type . éﬁgage treatment plant havmg capac'lly 10 KLD or more but less than 100
Category ORANGE

Investment(In Lakh) 9829.7002

Total Land Area(Sq.| 47365.0

meter)

v | Total Builtup Area(Sq 27448.0 :\
meter) ik Tl B
Quantity ofefflueit’ . .60
1. Trade | 0.0 KL/Day
2. Domestic 9.0 KL/Day
Number of outlets 1.0
Mode of discharge
1. Domestic irrigation
2. Trade
Domestic Effluent Parameters
1. BOD 15 mg/l
2.COD 64 mg/l
3. T8S 27 mg/l
4. pH 8.8
5. 0&G 0
Trade Effluent Parameters
1. NA 0
| Number of stacks 3

Teue O} v

1)




Height of stack

1. Stack to boiler 30 meter

2. Stack to TFH 30 meter

3. Stack to DG|5 meters
380KVA. 5 nos

Emission parameters

1. SPM 121.4 mg/m3

2. SPM for Stack to|133.8 mg/Nm3

TFH

Product Details

T M O U L D E D|35 Metric Tonnes/day
CARPET'S

2. NVH/NON WOVEN |25 Metric Tonnes/day
Capacity of boiler

1. Boiler 8 Ton/hr

2. TFH 15 Kcalores/hr

Type of Furnace . |
1. No furnace is used by [0 '

the unit

Type of Fuel

1. Petcoke : 12 Ton/day s 5t & r
2. Diesel . 04KLfd’ay”“ AT |'
Raw Material Details |
POLYSTER |15 Metric Tonnes/Day

POLYPROPYLENE 0.1 Metric Tonnes/Day |

EVA BINDERS/|7.7 Metric Tonnes/Day
GRANUELS

COTTON WASTE |12 Metric Tonnes/Day”

Regional Officer, Dharuhera
@ Haryana State Pollution Control Board.
‘Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.



5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9, The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatrrié:ntf-discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwnh the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve 'the right t_q access for the inspection of the
industry in connection with the various process and the :tr_e;atm_ént facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found duc from the industry at any time
later on.

14. If the industry falls to adhere to any of the condltmns of th1s consent to operate order, the
consent to operate so granted shall auto atically lapse.

15. 1f the industry is closed temporarily at its omm,theyshaH inform the Board and obtain
permission before restart of the unit. 5 -
16. The industry shall comply all the Dlrecuons/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. The unit will keep all parameters with in standards prescribed under Environment
(Protection) Rules, 1986 by running and maintaining pollution control measures regularly and
effectively. 2. The unit will submit the Annual Report under HWM Rules, 2016 by 30th June
every year. 3. The unit will submit the Environment Statement by 30th September every year.
4. Unit will deposit balance consent fee if any found due at any stage. 5. Unit will utilize their
treated effluent as declared in their application. 6. Unit will apply for renewal of
consent/Authorization at least 90 days before expiry date of the consent/Authorization.
Kuldeep Singh Sas s wsssocossr
Regional Officer, Dharuhera
- Haryana State Pollution Control Board.
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1:-.-—* HARYANA STATE POLLUTION CONTROL

BOARD

Lala Nemi Chand Singhal Enc.Sohna Road,

Avnesure - RI 1~V

Near Hanuman Mandir,Dharuhera

Ph. 01274-244440-41(0)
E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 329993517REWCT 04262898

To.

M/s :UNIPRODUCTS (I) LIMITED
JARTHAL VILLAGE ROAD, 84 KM STONE, DELHI-JAIPUR ROAD, POST

OFFICE- SANGWARI, DISTT= REWARI, HARYANA.

Dated:12/10/2017

Subject: Grant of consent to operate to M/s UNIPRODUCTS (I) LIMITED.

Please refer to your application no. 4262898 received on dated 2017-06-27 in regional
office Dharuhera. With reference to your above application for consent to operate,M/s
UNIPRODUCTS (I) LIMITED is here by granted consent as per followmg specification/Terms

and conditions.

Consent Under

BOTH

Period of consent

Olll 0/2017 - 31}03r’2022

Industry Type I?E\I;age treatment plant having capaclty 10 KLD or more but less than 100
Category ORANGE
Investment(In Lakh) 9829.7002
Total Land Area(Sq:| 47365.0
meter)

.| Total Builtup Area(Sq 2?448.0'.
meter)
Quantity of effluent e i B
. Trade PooxiDey
2. Domestic 9.0 KL/Day
Number of outlets 1.0
Mode of discharge
1. Domestic irrigation
2. Trade

Domestic Effluent Parameters

1. BOD 15 mg/l
2.COD 64 mg/l
3. TSS 27 mg/l
4. pH 8.8

5. 0&G 0
Trade Effluent Parameters

1. NA 0
Number of stacks 3

True G::if"g"i
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Height of stack

|. Stack to boiler 30 meter

2. Stack to TFH 30 meter

3. Stack to DG|5 meters
380KVA. 5 nos

Emission parameters

1. SPM 121.4 mg/m3
2. SPM for Stack to|133.8 mg/Nm3
TFH

Product Details

1. M O U L D E D|35 Metric Tonnes/day

CARPETS

2. NVH/NON WOVEN |25 Metric Tonnes/day
Capacity of boiler e .' e
1. Boiler 8 Ton/hr

2. TFH 15 Kealores/hr

' Type of Furnace

1. No furnace is used by [0

the unit —

Type of Fuel |

1. Petcoke .'.iflgr_TQﬂJ’d%y;': :
2. Diesel ' P KDydhy M SR
Raw Material Details L o
POLYSTER |15 Metric Tonnes/Day

POLYPROPYLENE 0.1 Metric Tonnes/Day

EVA BINDERS/|7.7 Metric Tonnes/Day
GRANUELS it

COTTON WASTE |12 Meric Tonnes/Day

Regional Officer, Dharuhera
A Haryana State Pollution Control Board.
‘Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.



5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately-submitthe revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the-effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
" 14. If the industry fails to adhere to any of the c’dn‘djti'on's of this consent to operate order, the
consent to operate so granted shall automatically l'aps‘e
15. If the industry is closed temporarily at 1ts own, they shal] inform the Board and obtain
permission before restart of the unit. ;
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. The unit will keep all parameters with in standards prescribed under Environment
(Protection) Rules, 1986 by running and maintaining pollution control measures regularly and
effectively. 2. The unit will submit the Annual Report under HWM Rules, 2016 by 30th June
every year. 3. The unit will submit the Environment Statement by 30th September every year.
4. Unit will deposit balance consent fee if any found due at any stage. 5. Unit will utilize their
treated effluent as declared in their application. 6. Unit will apply for renewal of
consent/Authorization at least 90 days before expiry date of the consent/Authorization.
Kuldeep Singh b s o
Regional Officer, Dharuhera
Haryana State Pollution Control Board.

L

Tue CPY

Y



Annexuye 6{|,.~@

Application no. ;4920276
Industry id: 13REW72438
Date: 13/02/2018

e Haryana State Pollution Control Board
W&a Lala Nemi Chand Singhal Enc. Sohna Road, Near Hanuman Mandir,
Dharuhera Ph. 01274-244440-41(0)
No. :HWM/REW/2018/4920276 DT: 13/02/2018
To

M/s Uniproducts (i) limited
Jarthal village road, 84 km stone, delhi-jaipur road, post office- sangwari, distt- rewari, haryana.
Rewari

Sub: Grant of Authorization under I-Iazardous and Otller Wastes(Management & Transboundry
Movement) Rules, 2016

1.  Reference of application:4920276 dated: 13/02/2018

2. Dr Ashwan Kapur of Uniproducts (i) limited is hereby granted an generation, collection or any other
use of hazardous or other wastes or both on the premises situated at Jarthal village road, 84 km stone,
delhi-jaipur road, post office:, sangwan,, dl‘stt-xrcwan, haryana (»

Details of Authonzatmn

S.No. Name of process and Category of Authorised mode of disposal or recycling |Quantity
Hazardous Waste as per the Schedules I, |or utilisation or co-processing, etc.
IT and IIT of these rules

1 Industrial operations using AGREEMENT WITH APPROVED 5
mineral/synthetie oil as lubricant in RECY.GHER &8 - KL/Annu

hydraulic systems or other appllcammg e =
Used/spent oil R :

1. The authorization shall be valid for a period of 01/04/2018 to 31/03/2022
2. The authorization is subject to the following general and specific conditions :-

(i) 1. Unit will comply all the applicable Law/Acts/CPCB directions under the HOWM, Rules 2016
time to time 2. Unit will submit Annual Return under HWM, Rules timely.

Regional Officer Dharuhera
For Haryana State Pollution Control Board

Conditions of Authorization:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

l\Twe c""‘ﬁ)
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Application no. :4920276
Industry id: 13REW72438
Date: 13/02/2018

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time.

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty".

An application for the renewal of an authorization shall be made as laid down under these Rules.

Any other conditions for compliance as-per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.
Kuldeep Singh oo asm o
Regional Officer Dharuhera
For Haryana State Pollution Control Board
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rational Spinning Ltd. to Mis. Unipros
awari vide their No. € DP-11-84/17267 dated 02,12,

010 on the subject cited above.
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UNIPRODUCTS (INDIA} 11D,

Jarthal Viliage R e
P .-(012733 2:10983%58; ;{m. Stone, Delhi-Jaipur Road, P.0, Sangwari, Dislt. Rewari, Haryana -123401
- 8222099202 Fax : (01274) 249347 Email - uniproductsrewari@unitexindia cém

Dated: 2019118

(Through- Dhruhera Office)

Dear Sir,

Sub: ' Closure of Dyeing Unit

Pls note th i o

managemei[tzzshgﬁasnum;lt'md the activity plan for Zero Liquid Discharge Plant ar-! now

there will no 8o ged its decision to close the dyeing unit. After closing dyeing unit
rce of water effluent. hence no need to insta!l ZLD plant.

After closing the dyein i i
o YBING Unit, our unit categorization will also be ch
definition of categorization ang our Unit will .fa;la?n Orange category. s

Itis for your information angd necessary action pls

e o . i s i

For YNIPRODUCTS (INDIA) LIMITED,

' _Bani Rany Yadav

General Manager —-HR

Incl- Certified copy of Board Resolution in original.

I1SOITS 16948 2009 1SO 14001:2004 OHSAS 120012007
Regd. Off. & Works : Jarthal Village Road, 84 Km. Stone, Dethi-Jaipur Road, F.O. Sangwalri. Dirs.u. Samr:rmi. Haryana -123401
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UNIPRODUCTS (INDIA) LTD.
C-15, Soclor -57, NOIDA - 201 307(U.P.) India
Phone  +91-120-2506590-91, 2587 176-77 Fax ; 191-120-2585031 Email : uniproducts@unitexindia com

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF DIRECTORS OF
UNIPRODUCTS (INDIA) LIMITED IN ITS MEETING (BM/2/2016-17) HELD ON
WEDNESDAY, AUGUST 17, 2016 AT 4.30 P.M. AT MOHTA ROOM, PHD CHAMBER OF
COMMERCE & INDUSTRY, AUGUST KRANTI MARG, NEW DELHI- 1100106

“RESOLVED THAT, consent of the Board be and Is hereby accorded for closure of
Dyeing Unit of the Company located at Jarthal Village Road, 84 Km stone, Delhi-Jaipur
Road, PO Sangwari, Distt Rewari, Haryana by December 31, 2016

RESOLVED FURTHER THAT Dr. Ashwan Kapur, Managing Director, of the Company be
and is hereby authorized to take necessary effective steps for the closure of Dyeing Unit
of the Company and in general to do all such other things, deeds/ acts as may be
necessary, expedient, and desirable -to give effect to the above resolution.

RESOLVED FURTHER THAT Dr, Ashwan Kapur, Managing Director and Ms. Smriti Seth,
Company Secretary of the Company be and are hereby severally authorized to certify
and forward copy of this resolution to the authorities under Water (Prevention & Control
of Pollution) Act 1974 and to any other authority for giving effect to the above

resolution.”

CERTIFIED TRUE COPY
For Uniproducts (India) Limited

KJD L =e—— ud‘f—\ 3
. pa——
Dr. Ashwan Kapur

Managing Director

DIN: 00568432

Address: 15, Ring Road, Lajpat Nagar-IV
New Delhi-110024
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/2048/HR/IND/2019

1. General Information:
Water Quality:

Application Type Category/ Type of Application:

()

Name of Industry:

Fresh Water
Textiles
UNIPRODUCTS (I) LIMITED

(i) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($)

(iif)

(iv)

Address Line 1:

Address Line 2 :
Address Line 3 :

JARTHAL VILLAGE ROAD,84 KM STONE , DELHI-
JAIPUR ROAD, PO- SANGHWARI

State: HARYANA

District: REWARI
Sub-District: |BAWAL
Village/Town: Ladhuwas Gujar (187)
Latitude: 28.158941

Logitude: 76.694008

Area Type : Non-Notified

Area Type Category : Safe

Communication Address
Address Line 1

Address Line 2:
Address Line 3:

JARTHAL VILLAGE ROAD,84 KM STONE , DELHI-
JAIPUR ROAD, PO- SANGHWARI

State: HARYANA
District: 'REWARI
Sub-District: 'BAWAL
Pincode: 123401

Phone Number with Area Code:

Mobile Number:
Fax Number:
E-Mail:

Salient Features of the Industrial Activity:

91 9466083535

baniram@unitexindia.com

Company engaged in manufacturing of Molded Carpet, Trunk Trims and Carpet Insulation without dyeing and washing

within plant premises.

12/09/2019 10:51 PM
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
' Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/2048/HR/IND/2019
(v) Land Use Details of the Existing / Proposed Industrial Unit Premises Ownership of the Land :

Land Use Details Existing (sq meter) Proposed (sq meter) Grand Total (sq meter)

Green Belt Area 3781 .93. 3781.93
Open Land 11151.36 11151.36
Road/ Paved Area 9512.53 9512.53
Rooftop area of building/ 20469.48 20469.48
sheds _ f

Total 44915.30 44915.30

(vi) Drainage in the Area (River/ Nala etc) : {Govt Nala

(vii) Source of Availability of Surface Water for ‘No availability of surface water supply from any Govt agency.

Infrastructure Use (Submit Water Availability /|
Non Availability Certificate):($)

(viii) Average Annual Rainfall in the Area (in mm): 553.00

(ix) Townships / Villages (Within 2km Radius of  Ladhuwas Gurjar
the Industrial Unit):

(x) Whether Ground Water Utilization for: ;Existing Industry
Date of Commencement Industry: 01/10/1986
Date of Expansion :

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) 'Total Water Requlfremer-tt (a+b+c+d) (m3)‘day)

"'éx'iét'ing Proposed

Water Requirement Details (Fresh Water) (m3/day)
(a) Ground Water Requirement (m3/day): 30.00 0.00
(b) Surface Water Available 0.00 0.00

(Canal, River, Ponds etc.) (m3/day): _ _ |
(c) Water Supply from Any Agency (m3/day): 0.00| 0.00
Total Fresh Water Requirement i 30.00 | 0.00
(a+b+c)(m3/day):
(d) Recycled Water Usage (m3/day): . 8.00 0.00
Total Water Requirement : 38.00 0.00
(a+b+c+d)(m3/day)

12/09/2019 10:51 PM

Total
30.00
0.00

0.00
30.00

8.00
38.00
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Government of India

Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/2048/HR/IND/2019
(ii) Breakup of Water Requirement and Usage:

Activity Existing Proposed Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement
(m3/day) (m3/day) (m3/day) in a Year (m3/year)
Industrial Activity 10.00 0.00 10.00 300 3000.00
Residential / 15.00 0.00. ~ 15.00 300 4500.00
Domestic _ | .
Greenbelt 11.00 0.00 11.00 300 3300.00
Development
/Environment
Maintenance
Other Use 2.00 0.00 2.00 300 600.00
Grand Total 38.00 0.00 38.00 ' 11400.00
(iii) Breakup of Recycled Water Usage: o
(m3/day) (Days) (m3/year)
(a) Total Waste Water Generated : 8.00 300 2400.00
(b) Quantity of Treated Water Available 8.00
i). Reuse in Industrial Activity: 0.00 300 0.00
ii). Reuse in Green Belt Development: 6.00 300 1800.00
iii). Other Uses: 2.00 300 600.00
(c) Total Treated Water Utilized: 8.00 2400.00
Net Ground Water Requirement: 30.00 (m3/day)
3. (a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 1
SNo. Type of Depth : Depth Discharge Operatio Mode Horse Whethér Whether Permission
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted Registered
Name / Year I Water (Day) / Lift of with . with CGWA /If so
of Diameter Level Days = Name Pump Water Details Thereof
Construction (mm) (Meters (Year) Meter
below
Ground
Level)
1 Borewell/ 76.00/177 30.00 20.00/2 /300 |Submer 17.50 Yes No /-
1996 i - sible
: ; |Pump
(b). Groundwater Abstraction Structure- Proposed:
Number of Proposed Structures: 0
SNo. Type of Depth Depth Discharge | Operatio | Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission
Name / Year / Water Hours Lift of with Registered
of Diameter Level (Day) / Name Pump Water with
Construction (mm) (Meters Days Meter CGWA /If
below (Year) s0
Ground Details
Level) Thereof
12/09/2019 10:51 PM Page 3 of 6



Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/2048/HR/IND/2019

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Not Applicable

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If Ground Water
Recharge outside the
Industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details
may be furnished. (Attach Rainwater Harvesting /Artificial Recharge Proposal).($)

Artificial Recharge Proposal Attached

6. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authqrity(SLElAA_)_:_(s)_

Attached Consent/ Approval of Government Agency(Previoﬁs: Referral Letter)

Letter Number No. HSPCBI/Consent/ : 329993517REWCTO4262898
‘Dated:12/10/2017

S.No Consent /Approval of Attachment Name File Name
Govornment Agency

1  State Pollution Control Board Consent to Operate  CTO 2017-22.pdf

7. Have You Applied Earlier for Groundwater Clearance from CGWA / State Government Agency:
If Yes, so Details thereof with Status:

INDUSTRIAL USE- Self Declaration

™ It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.
It is to Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application
will be Rejected Out Rightly.

1. Application Proforma is Subject to Modification from Time to Time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board North Western Region, Bhujal Bhawan, Plot No. 3B, Sector 27-A,
CHANDIGARH, CHANDIGARH, 160019

3. Incomplete Application will be Summarily Rejected.
Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Reciept of Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) submitted through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in) should be attached along with hard copy of application.

Bharatkosh Details:-
Bharat Kosh Transaction 1209190006594
Ref. No:-

Bharat Kosh Transaction 12/09/2019
Date:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.
Attached Files:

12/09/2019 10:51 PM ' Page 4 of 6



Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/2048/HR/IND/2019
1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (ii))

No Attachment Found!
2). Certified Revenue Sketch : (Refer: 1 (ii))
No Attachment Found!
3). Documents of Ownership / Lease : (Refer: 1 (v))

No Attachment Found!

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
(Refer; 1 (vii))

S.No Attachment Name File Name
1 Non-availability Certificate Non availability Water Certificate. pdf

§). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)
No Attachment Found!
6). Hydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)

S.No Attachment Name ! - File Name
1 NotApplicable 'AR_ Uni Products. pdf

7). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : (Refer: 5)

S.No ~ Attachment Name File Name
1 Artificial Recharge proposal AR_ Uni Products. pdf
8). Authorization Letter (Previous: Authorization) ;
S.No Attachment Name | File Name
1 Authorization Letter _.Authourization Letter.pdf "

10). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

S.No Attachment Name File Name
1 Ground Water Quality Report Raw water Report_1.pdf
11). Extra Attachment :
S.No Attachment Name File Name
1 Site Plan Site PLan_Uni Product.pdf
2 Location Map Location Map_Uniproducts.jpg
3 Water Balance Flow Chart Water Balance Flow Chart_Uni Products.pdf

12). Scanned Industrial Application :
No Attachment Found!

13). Bharat Kosh Reciept (Porcessing Fee):

12/09/2019 10:51 PM . Page 5 of 6



Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/2048/HR/IND/2019

S.No Attachment Name File Name
1 Bharat Kosh Reciept TransactionReceipt.pdf
Date : Name & Signature of the applicant
Place : (With official seal)
Associated User : uniproducts

Submitted By User : uniproducts
Submission Date :  12/09/2019

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

True C@P'?f
\

el
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Dlslt Rewari, Haryana -123401,

Jarthal wlage Road, 84 Km. Stone. Delhi- Jalpur_Ro : 5 .-_umpro & ctsr:ewan@umtexmdia com

Phone : (01274) 249348-50, 8222999202 Fax :

Under mkmg

Dear Sir, ' Date 12.09.2019
Please find herewith enclosed our undertaking regarding our plant operation:-
You have visited our factory on 29 August 2019 and we want to clarify you on some points

I We are manufacturer of mounded carpet. & NVH components and process waste is recycled
in-house as well as from outsource. We are not burning anything and had not burnt in past also.
We have a tie up with duthorized scrap recycler for plastic and polyester waste.

2 We are having prodn capacity of 35MT mounded carpet and 25MT NVH component but due

to slow down in auto industry, we are producing 15 MT mounded carpet and 10 MT of NVH
components

3 We have no bore well in our factory premises. As. LOI'L'!]).:J,I‘.{}’ started preducnon in1986, there
was no facility of drinking water in this area that is why we. sought pmmsuon for p]pchm [or
drinking purpose. We are using water for drinking, canteen and sanitary purpose from bore
well situated at Village Tarthal 3-4 KM away from our factory which falls in non-notified area
as per COWA f'm_du,lmes

4 We are having a sanctioned load of 11.5 KWA and we are using 15 HP motor
5 We are using STP treated water for cooling and for gardening purpose.

0 W earc! um‘nrlo our maclnnefeqmpment W1th State electricity supply but we have kept stand
by DG sets in acoustic chamber or contingency plan

7 We are having German technology machine and 1s fitted on Vibration pads. There is no
vibration by this anti vibration pads. Machine is tota!ly covered by manufacturer to mitigate the
noise and vibrations

[declare that above informations are Zg_iven‘t'e- the best of my knowledge.

Regards,

Dinc3h Batea,

Vice President (Operations)

Regd. Off. & Works Jarthal \mlega Raa' MKm tor
Phone ; (01274) 249
“Cr

Fhone : +81-120- 25355&0
Head OFf, & Warehouse Kh

i P i
Phcne +91. 2ﬁ553203 Fa, 1 +01 11-
Wabsite ¢ www. umiaxlnd' ia.com: CIN U45201 HH'[%ZPLC{)H?BS

Annewuve - R[1-xm
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Head Office (MSW )
e Raja‘s'm-an 'StatePnlilitibri"COntrol"'Board
—Rasiien.
Sods
W

'R'eglstered 4

FileNo :  F(MSW)/Alwar(Tijara)/39(1)/2018-2019/7722-7724
OrderNo:  201B-2019/MSW/78

Date: 15/03/2019
Unit I1d : 37819

M/s Shukla E Waste Processor

H-309 (B), RIICO Industrial Area. » Bhiwadi ’I‘ehs:l*’l":jara
District:Alwar

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prcventfon & Contml of Pollution] Act;, 1981,
Ref:  Your application for Consent to Operate dated 09/11 ,‘2018 and. subsaquent correspondence.
Sir,

Consent to Operate under the provisions of section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hersinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Po]lution) Act, 1981, (helemafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Plastic Waste Processing Unit plant situated at H-309B, RIICO

Industrial Area,
Bhiwadi Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

L That this Consent to Operate is valid for a period from 09/11/2018 to 31/10/2023.
2 That this Comsent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or

providing
following services with capacities given below,

Particular’ : Type Quantity with Unit

Recycling of Plastic Waste g ~ Activity 840.00 TPM

3 ihat this consent to operate is for exisnng plant, prucess & capacity and separate consent
to establish/operate is required to be taken Fur auy add;non / maodification / alteration in
process or change in capacity or change in fuel.

4 That "the quantity of effluent generaﬁnn along with mode of disposal for the treated
effluent shall be as undar:
A Engsjmurexnt
Dag BTy s oy
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Head Office (MSW )
Rajasthan State Pollution Control Board

—ps@sthen
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
BN
RN Phone: 141-51 59600 Fax: 0141-5159697
Registered
FileNo :  F(MSW)/Alwar (Tuara]/39[1)/2018-2019[7722 -7724
Order No:  2018-2019/MSW/78 :
Date:  15/03/2019
Unit Id : 37819 ;
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.700 NIL 0.700
Septic Tank and Soakpit
Trade Effluent 1.300 NIL 1.300
Effluent Treatment Plant

5 That the domestic sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for  dispesal Into

Public sewers. The main parameters for regular monitoring shall be as under,

Parameters i Standards

Biochemical Oxygen Demand (3 days at 27 C) : Not to exceed 30.mg/l

6 That this Consent to Operate is 'being issued for recycling of 840 TPM plastic waste
(plastic waste from Industrial/Sorted MSW scraplas.  recommended by regional
officer, Bhiwadi vide letter no. RPCB/RO/BWD/2248/2137 dt. 17/12/2018.

That the total project cost of expansion work shall not exceed to Rs, 1.00lacs which

includes the cost of Plant & machinery.

8 That the authorization under Hazardous & Other Wastes (Management and
Transboundary Movement) Rules, 2016shall be obtained from State Pollution
Control Board and no import/ export of the waste shall be carried out without
approval of the Ministry of Environment and Forest, Government of India.

9 That the registration from the State Pollution Control Board shall be obtained
under the Plastic Waste (Management) Rules, 2016and no plastic waste shall be
procured or recycled without valid CTO & Registration.

10 That no damage on the environment or adverse impact on the health shall be
caused during processing of plastic waste.

11 That all the conditions of CTE imposed vide letter no F (MSW)/Alwar
(Tijara)/38(1)/2018-2019/7719-7721 dated 14/03 /2019 shall be complied.

~I

Sqnabura Nl

WVetifiod]
'{ﬁ
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Head Office (MSW )
Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, ]halana Duoqgarl, ianpur—SOZ 004
Eeany Phone: 141-5159600 Fax: 0141-5159697
:Regfsﬁe"r'ecs
File No F{MSW}/Mwar{Tijar-a)j39[1],'1"2'0{3'-.2(}1'9!1772'2’.-7-;:'2'4

Order No:  2018-2019/MSW/78
Date: 15/03/2019
Unit 1d : 37819

12 That this consent to operate is issued to the unit on the basis of documents
submitted by the applicant (PP), if any discrepancies are found in the
documents/facts submitted by the industry/applicant then this consent to operate
shall be treated as revoked without any further notice and the industry/applicant
shall liable for action inaccordance with -pmvis}on;,nl‘ the law.

13 That no industrial effluent- will be discharged from the factory premises in to a
stream or well or sewer or on land. Hence Zero discharge status shall be
maintained. el

14 That in case it is found during post inspection the industry has flouted conditions
of the Consents/Authorisation or 'inadeqna’a’té PCMs, the consents will be revoked
and directions for closure will be issuéd"i'mldcr 33 (A) of Water Act, 1974 & 31(A) of
Air Act, 1981lor scction 5of the EPA-1986, without any further notice as per HO
order no. 17-52 dt. 03/05/2016.

15 That the properly designed dust extraction system for pmcessing of plastic waste
shall be provided.

16 That no source of air pollution sh*n!l be mst&llcd without prior permission from the
State Board.

17 That the water requirement 'is 2 KLD (industrial’ purpose-1.3KLD & domestic
purpose- 0.7 KLD). No ground water shall be extracted without  prior permission of
CGWA.

18 That the storage and handling of all the raw matenals, intermediates and products
should be in covered area/shed havlng concrete floors and mechanized equipment
should be used to handle these materials as far as possible.

19 That the non-recyclable/non-recoverable components shall be sent to the
authorised treatment, storage and dlsposal facilities only

20 That suitable measure for rain water harvestmg for artificial recharge of ground
water shall be taken.

21 That this consent to operate will not be used an evidence for ascertaining the land
use for industrial purpose.

22 That the grant of this Consent to Operate is issued from the environmental angle
only, and does mnot absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The
sole and complete responsibility, to comply. with the conditions Jaid down in all
other Jaws for the time-being in force, rests with the industry fumnit/project
proponent. i

23 That the plantation of local species in the 33% of total area of the project shall be

carried out.

Sy atuty N
Ve
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Head Ofﬁce': MSW)

‘ Ra;asthan State Po]lution Contro_ .fﬁﬁard
&%ﬁ_ 4, Institutional Area, Jhalana Doongari, jalpur—302' 004
=N 4 Phone: 141-5159600 Fax: 0141-5159697
Registered .
FileNo :  F(MSW)/Alwar(Tijara)/39(1)/2018- 2019,»’7722-7724

Order No:  2018-2019/MSW /78

Unit Td : 378149

24 That

the processing of plastic waste shall be ensured in accordance with the

Date: 15/03/2019

standards or guidelines published by the Central Pollution Control Board from time
to time alongwith adequate pollution control measures.

25 That,

not withstanding anything provided hereinabove, the State Board shall have power

and reserves its right, 'as contained under Section 27(2) of the Water Act and under

section

above
Act.

21(6) of the Air Act to review anyone or all the conditions imposed here in
and to malcc such variation as it deemed fit for the purpose of Air Act & Water

26 That the grant of this Consent to Operate is issued from the environmental angle only,

and

dogs not absolve .the project proponent from the other statutory obligations

prescribed under any other law or any other instrument in force. The sole and complete
responsibility-  to comply with the_'con;l_itip'n_s laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

27 That grant of this Consent to Operate chall not, in any. way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted ¢
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder,

This lescnt to Operate shall also be subject, besides the aforesaid specific conditions, to

thr: general

conditions given in the enclosed Annexure. The project proponent will comply ¥

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be 5pec:f'ed by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would ' tantamount to
revocation of Consent to.Operate and project. proponent /° occupier shall be liable for legal
action under the relevant provisions of the said Act{sj.

This bears the approval of the competent authority.

Yours Sincerely
Group Incharge[ MSW |
=
Slg;al-.rc Ml 4
Werie
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File No

Order No :

Unit Id

Copy To:-

ensure

[y

Head Office (MSW )
Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 141-5159600 Fax: 0141-5159697

Registered

F(MSW)/Alwar(Tijara)/39(1)/2018-2019/7722-7724
2018-2019/MSW/78

Date:
37819

15/03/2019

]

1 Regional Officer, Regional Office, Rajasthan  State  Pollution Control Board, Bhiwadi-to

Plastic Waste (M

the compliance of the Consent to operate  conditions alongwith compliance of

anagement} Rules 2016and monitor the unit time to time (as per norms)

and also submit report accordingly within 30 days.

Master File,
Group Incharge[ MSW |
Hanabure Nl
Vecrle %
Page 50f5
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vt WOBBTY sl i Mob.: 09214012627
pam@pollutionconsultants com o 09314012627

(Pollution Control Consultants)
14001 : 2015, & OHSAS 18001-2007 Certified Laboratory

Environment, Forest & Climate Change (MoEFCC) Govt. of India
Under the Environment Protection Act 1986

.An ISO 9001 : 2015,
Recognized from Ministry of

Controlled Format | No. 5.10F-02 ]
Test Report Issue Date: 10/08/2019 |
e (Stack Emission Aualysis) . ) |
| l(;:l;‘ d“;‘;““‘ . 1] CL/BWD/RPTWS/1396-19
{ | M/s UNIPRODUCT (INDIA) LTD.
| ' Jarthal Village Road, 84 KM. Stoune , Delhi Jaipur Road,
: : P, O. Sangwari, District — Rewari, Haryana-123401
| Sample 1D | SE/05/08/19/01
é_ﬁnmplc Description -| Stack Emission
=3ample Location :| D.G. Area
i_ Sampling Date -1 05/08/2019
!_f_{ccc'wing Date ; ' .| 05/08/2019
| Type of Stack # | MS
| Source of Emission . :| D.G. Stack No. |
| Time of Sampling ;) 11:55 a.m. : o
i Time of Duration ' :| 35 minute
Ambient Temperature ('C) - .| 30°C
Stack Temperature {“C‘) _ -1 112°C
Capacity ;] 380 KVA
| Velocity (in/sec) ;| 7.21 mfsec
| Average Flow Rate (LPM) 1285 lpm
| Height of Stack from Ground Level v o2 Rest i |
P Diometer of Stack ‘ 1| 6 Inch ' |
| Fuel Used : - HSD
| Thstrument Used : | Stack Monitoring Kit
ijSaunpling Done By , :| Lab Representative (Mr. Amarpal Singh & Koshlendra )
L Test Protocal ;| As Per Indian.Standard 11255
~ sampling Plan & Procedure +| No. 5.7P-01
i Details of Environmental Condition During Sampling | :| Temperature 29°C | RH 54% | Weather —Clear
[ RESULTS e
| S, No. PARAMETER UNIT RESULT | STANDARD LIMIT TEST METHOD
[ 1L NOx _|_gm/kw-hr 0.35 <40 ©IS: 11255 Part-7
2 | HC gmkw-he | 0.12 = USEPA Method |
R, | Cco ' gm/kw-hr 0.50 <3.5 USEPA Method
}*4. 1 PM gm/kw-hr 0.018 <0.2 [S: 11255 Part-1 J
[NOTE | BDL=Below Detection Limit , ]
Note: 1. The resull listed refer only (o the tested samples and applicable parameters.

. Sample will be destroyed one month from the date of issue of test certificate.
Any complaints about this report should be communicated within 7 days of issue of this report.

. The report is not (o be reproduced-wholly or in part and can Not be used as an evidence in the Court of law and
should Not be used in any advertising media without our special permission in writing.

Lad g

>

5. Any Backup either related to re-issue or changing of report should be given within 30 days of issuc of this
report.
"1’ S s

(A I{;I.I_\".‘-{:(rﬂ}'] )

——

S - 3, Phase - II, (Near Dee Pharma) Indl. Area, Bhiwadi - 301019, Distt. Alwar (Raj-)
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erage Flow Rate (LPM) R

|_Height of Stack from Ground Level R

Diameter of Stack

Fuel Used
Instrument Used

i Sampling Done By

| Test Protocol

| Sampling Plan & Procedure

| Details of Environmental Condition During !

S.No PAR \M}LTER
A3 . ___.___@‘E
2 HC

e CO

| 4 | PM

_NOTE g

Note: 1.T he result listed

k)

2. Sample will be de
Any complaints
The report is.

L

s

ey

Any Ba
report:
L s
f Analysed By)
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"emperature ('C)
perature ('C)

: Aveuwe Flow Rate (LPM)
il 1911 of lel\ from Ground Level

Imlgim ent Use
Sampling Done H)
Test I‘lm:;t_)_g._t)l

Sampling Plan L"< l mLLanE
ewils of l_,;wnum_n ntal Condition Durin

4

| S.No. | PARAMETER |
| L _.Il . Mg Sty
2 | HC

L3, ‘_ CO

L4 ] )

[ NOTE

“Note. 1. Tl

e

A, The report is not
should Not be
Any Backup

report.
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| Test Report
(Staek Emissio:
ThE

§ Sk Tompersture (C)

| Capaciy

Vezlocity (mser)

| Averave Flow Rate (LPM) P

‘ 1 of Siack from Ground Level -
or of Stack’ '

ng Plan & Procedure
s of Environmental
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IRty

A"ﬂne}quye 'RIZ

T hzbrsratorgtof he
] ana State Pollution C Tel-233
- | ontrol B 2595
AT Vikas Sadan Ist Floor Gurgaon o !
50

FORM J (See Rule 20)

Report No,: 914-915
Dated 07" September, 2019

I, hereby, Certify th
section (2] of s;fzti;na;; F;.amnlwas Sharma as Board Analyst, duly appointed und
ccaived i the S0% 4 (o] \?rater (Prevention and Cantrol of Pollution) Act, 1974 (6 ofelrgz;uu
Satwan, Sc'D’ & Sh ::; of August, 2019 from Sh, Mohit Moudgil, AEE, Smt. Ree:a}
Golden Tex, 84 KM NH-8, ;’“""" DRO, Rewar a sample of liquid Trade effluent of M/
collected on r2!9/‘.']8,’I«".OI.‘:‘I Sémpalgt:;::w“lrioiadr L, el B g e G
i@ conditioh Bt for aRaIIet rensited belo:.r:e-t and Outlet of ETP for analysis, The Sample was
I further certify that I have ana e
lysed the afore-mentioned sample from 30 08/2019
07/05/2019 and declare the result of analysis to be as follow:- ’ B Beye *

1 frethod of

! ng Il Parameters Result i
} | |r Inlet of ETP | Outlet of ETP =1 Testing
' . } Colour Brownish Slight Hazy "As E?TQIEW
| 2. | Odour Bad — | mild parts of
E 1S:2488(Part-V]
I 3. | pHvalue 8.1 7.5 | and Stardard
| 4. | Suspended Solids mg/l 210 66 | Methods for the
! G Examination of
5. [B.0.D. for 3 days at 270C mg/I 105 21 |
[ 6 C.0.0 mg /I 408 140 water and
___’___.__._ﬂg--— __ waste waler

7| Oil & Grease mg/| 5.0 ND | APHA{ZE“

g | Conductivity us/cm ~4290 3510 ] edition)
S mens L |

ol || ND ND

10 | Phenolic Compound as CeHsOH mg/ ot

11 | Ammonical Nitrogen @3 N mg/! 56.6 : )
T : ND ND i

17 | Total Chromium as Cr mg/l ST ]

13 | Total Dissolved Solid mg/l . Lﬁﬁm—ﬂ_‘_—“|
ke i io (S.AR.) 34 : S —

14 | Sodium beorption Ratio ( (34 1
;/’

gnature of the

und intact In order; slipon the container had the si

try/unit and the boar

ber, 2019 ‘
Y, l‘ll tl o
Badrd AnaTyst

Container had Its seals fo .
d representatwe.

representative of the indus

Signed this on o7\" Septem

Laboratory of the
Haryana State Pollution Control Board

Vikas Sadan, Gurgaon

To
Member S_ecreta_ry
Ii:i?'yana state pollutio Control Board
panchkuld (Haryana

C'lij S'BC1 6!

T .
\» Cof .
(_ \rue %) ~ Scanned by CamScant !

\ & Scanned by CamScanner
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e o e . .
r{_' P T
—c— Laboratory of the
HARYANA ~_STATE Haryana State Pollution Control Board
5 aon
S Vikas Sadan, Ist Floor, Gurg
RN |
FORM 1V (See Rule 14) .

Report No. 167

Dated- 10" September, 2019 .
I, hereby, certify that I Ramniwas Sharma as Board Analyst, duly appointed under sub

section (2) of section 29 of Air (Prevention and control of pollution) Act, 1981 (14 of 1981)
{ received on the 8" day of September, 2019 from Sh. Mohit Moudgil, AEE 2 sample of

Stack emission of M/s Golden Tex, Village. Panchore, Jarthal Road, Rewari collected on
07/09/2019 from Boller Section for analysls. The Sample was in a condition fit for analysis

; reparted below:-
I further certify that I have analyzed the afore-mentioned sample from 08/09/2C19 to
10/09/2019 and declare the result of analysis to be as foliow:-
- ANALYSIS REPORT

Name of the Plant/emlssion seurce monitored Boller Section

i '
! B " Stack Identification/Type of Chimney Stack attached to Boiler Section
! 3 Location of sampling Polnt As per Norms
: 4, Stack height (mt) #
j {a) From source of emissica
i (b) From the roof level -
f (c) From the ground level 30 mtr
& Diameter of Stack 1100 mm
g: 6. Sampling duration 30 mins
? 7. Product ménufac:ured Fibre Dyeing
i B. Normal operating schedule 10 hrs/day
] 9. Stack Temperature 120°C
! 10. Wind condition/Direction Normal
‘5' 11. Quantity of emission m3/hr 4.6585
3 12, Type of fuel Wood
"
E’ .
Ii RESULTS Results Prescribed Limit
f L3 Suspended Particulate !Matter mg/ Nrn® 207 800
| 14. . Sulpher Dioxide mg/ Nm? 198 s |
‘:, 15, Oxides of Nifrogen mg/ Nr:? 7.7 300 E
! 16 % CO, 6.0 |
{
|
[

{

f The condition of the seal, fastening and container on receipt was as follows;

, Container had its seals founded intact in orcer; slip on the contalner had the signature of the
representative of the Industry and the board represantative,

! Signed this on 10™ September, 2019

| Laboratory of The &)
_ Box% Rnafree™

] Haryana State Pollution Contro! Beard
Vikas Sadan, Gurgann (

To :
The Member Secretary

Haryana State Pollution Cuntrol Board
C-11, sec.-6, Panchkula (*:aryana)

D G A o LT B Pt e e

K—rwe Cﬂ:‘j) Scanned by CamScanner
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the provisions of the Cor
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' company incorporated and registered under

istered office at 370, S V P Road, Shop 8, Plot 38

U]

tal, Mumbm (Maharashtra) (hereinafter referred
be context or meaning thereof shall mean and

CefYy

.8 Co’mpan}' /
~provisions.  of
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s!mll unless mpuumm to
and permltted assignees
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~ AND WHEREAS th
Purpose Vehicle (S
Pyt Ltd. (GEPIL (Haryana
Management Facility at

led by GEPIL have formed a Special

rotection & Infrastructure (Haryana)
perdte and maintain the said Hazardous Waste
ear Pali Mohabatabad Stone Crusher Zone,

Faridabad, Haé;ada‘_thrpugh.:argjﬁ ement executed between HEMS, GEPIL (Haryana)
and GEPIL, Suraton 30 June 2005. o A

AND WHEREAS the Party of the First Part is inter alia engaged in the business
activities of development, operations and maintenance of infrastructure projects for
hazardous wast¢ management as specified in Hazardous Waste (Management and
Handling) Rules, 1989 as amended in 2000, 2003, 2008 and now Hazardous

- Waste (Management, Handling and Transboundary Movement) Rules, 2016 and
subsequent amendments (hereinafter referred to as "The Rules") and has been given
authorization by Haryana State Pollution Control Board (HSPCB) to set up an
tntegrated Common Hazardous Waste Treatment, Storage & Disposal Facility (TSDF)
at Pali, Near Pali Mobabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS 'ih&;g_PEirt_y- of the Second Part is generating hazardous waste and has

approached the Party of the First Part for managing and disposing off its Hazardous

Waste s per applicable mules since the Party of the First Part has set up the said facility at
_ Pali, Near Pali Mohabatabad Stone Crusher Zone, Faridabad, Haryana.

AND WHEREAS the Party b’ff-":thé--]:‘irs_t_" Part has agreed to accept Hazardous Waste
* generated by the Party of the Second Part for collection, transportation, storage, treatment

and disposal on the mutually agreed terms and conditions stated hereunder.

THIS DEED THEREFORE WITNESSES AS FOLLOWS:

1. DEFINITIONS AND INTERPRETATIONS

ot T TIMEY shall_tgp--s,{gt.tég:}- in Hours and shall mean Indian Standard Time.
1.2 "DAY" means a period of twelve (12) consecutive hours beginning at 08.00 hours
and ending at 20.00hours: .~ ' - e

1.3 “WEEK" means a period sc'ven (ﬂéonmcutlvcdays beginning from a day.

1.4 "™MONTH" means a p;;_rigd__beginning at 08.00 hours on the first day of Calendar
Month and ending at 08.00 hours on the first day of succeeding Calendar Month.

13

"YEAR™ means a period of three hundred and sixty five (365) consecutive days or
three hundred and sixty six (366) consecutive days when such period includes a
twenty ninth (29th) day of February beginning at 08.00 hours from a day.
16 "FINANCIAL YEAR” means a period of three hundred and sixty five (365)
consecutive days or three hundred and SIXty six (366) consecutive days when such
period includes a twenty ninth (29th) day of February boginning at 08.00 hours _
from a day. It starts from 1st day of April. month of the year and ends on 31st day
- of March month of next year, e : '
. L7 . "ACTIVE TERM? means th
itransport, store, fre
 TSDF site as per

For Gujarat Envire Protection An
Inlrastructare (Haryana)

for & on*Behalf of GEP]

-w@f@*@“ﬁ?, el

stor/Authoricod Signatory

‘Scuéﬁhed by Cé.friScam}er
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L8 SFORCE MAJEURE" means any event or elrcumstance or combination of events
or - Cireumstances. beyond the rensonable control of either party (the “Affected
Party') nd sueh event or gifcumstance cannot by exercise of reasonable diligence
be prevented or cause (o be prevented; eannot, despite the adoption of reasonable
precautions or alternative measures (where sufficient time to adopt such
precautions or alternative measures before the oceurrence of such event or

- circumstance 18 available) be prevented; and which materially and adversely
alfects such purty's performance of its duties and obligations under this
Apreement,

1.9 [he headings of or 1|t1u to the Clauses in this Agreement shall not be deemed to be
| part !hum! or be taken into consideration in the interpretation or construction

l]‘l reol
.10 Words imp:u'ling the singular only also include the plural and vice versa where the

) cantext so requires.

111 “TSDI means Treatment, Storage & Disposal Facility operated by GEPII
(Haryana) located at Village Pali, Near Pali Mohabatabad Stone Crusher Zone,
Fardabad, Haryana

1,12 HSPCB means Hacyana State Pollution Control Board, CPCB means Central
Pollution Control Board and MoEF means Ministry of Environment and Forests.

.13 “Client” means a Company / Partnership Firm / Proprietary Concern / Co-
operative Soclety, AOP ete which generates hazardous wastes as defined in the
Hazardous Waste (Management & Handling Rules)1989 as amended in 2000,
2003, 2008 and now Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2016 and subsequent amendments.

2. PERIOD OF AGREEMENT
2. 'he present Agreement shall remain in force for the Active Term or five years
from date of agreement whichever is earlier unless terminated carlier due to any
of the rcasons mentioned in this Agreement.
) 2.2 GEPIL (Haryana) will issue a Registration Certificate valid for § years effective

from date of agreement. The registration shall need to be renewed including
exccution of fresh Agreement by the Client at least three months before the expiry
of the current Agreement..

TERMINATION OF AGREEMENT

3.1 Both the Parties hereto agree that the present Agreement shall automatically come
to anend in any of the lol[o\\ ing eventualities:
i, On expiry of Authorization granted to the Client and the same having not been
renewed by the Client or of the same having not been granted by Haryana
State Pollution Control Board (HSPCB).
1. On expiry of HEMS membership and the same having not been renewed by
the Client or of the same having not been pgranted by HEMS.
3.2 Fhis AGREEMENT can be terminated by the Client afier giving a written Notice
of at least 30 days to the other party, The provision relating to minimum charges
a}mll be applicable, during the notice period in accordance with Clause 10.2

Fo nvire Protection And
Infrastructure (Haryana) Put, Ltd. CGOLDeN) T
i W
l k Q/V\ - 3
(T 1 ¥ / : S Al orisedSigh S oy
! ulkr\ 19 dor LL D.. Behalfol lJl PIL (Haryana) - SIGNED for & on behalf of Client

Dy :'::zL.l;‘J'.';';-“-\s_:{:'i;'Jt ieed Signatory
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and HEMS,

ousary and adequute arrangement for
the  Hazardous  Waste uemrm. from
Ade televant and eorrect Information with
- characteristios (physical & chemical),
wen asked for by GEPLL (Haryana), This
CB / CPCD 7 MoBF/ any other Statutory

‘maintain the record of Hazardous Wastes
iment and disposal to GEPIL (Haryana). The
¢l Lo cross check and physical verification by
Haryana) through visit to Client’s premises.
ollection of the hazardous waste spilled
: 5 are soiled by spillages, The Client
vay o that the same shall be accessible
aryana).

EPIL (Macyana) when it has minimum one
through letter / Fax / Email to send waste
dvance from the date of collection,
, the Client shall be responsible for
ort vehicle within three

.
|
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- Waste shall, under all
nd as prescribed under

following type of wastes which could be
ifety of the facility and to the persons handling it

gu ‘ﬁanges (An explosive substance is a solid
ure of substances) which is, in itself, capable by
gas at such a temperature and pressure and at

the surroundings.)

- below 65°C)

l  substances (Shock sensitive refers to
i i substance to rapidly decompose or
I i wise agitated.).

stance of significant toxicity.
ances

N e 10! .
' A £ 10.1 __'_Iails_.;: 3.2, the Client agrees to send on
_ f ' ' & ardous Waste subject to maximum of

per annum, which will be called the

sste less than 90% of the




L6

: [‘;rn‘sucu(lon nr lcgal _pmceui

LAl Only) equﬁvalent to I‘resatmcnl & Disposal
Q lil‘n[{t‘%&. ) r two months of Contracted Quantity that shall
always be nmin(ﬂinsd al a anuc twice or more than the Transportation, Treatment

& nnposa% Charges for one vehicle load waste, The said amount of interest free
Security Deposit will be reflinded only on the termination of this Agreement after
.ui_umtlm_ other / pending claims of GEPIL (Haryana) against the Client, if any.

In case of insufTicient balance (Security Deposit) in the Client’s account, GEPIL
(Marvaoa) shall not send the waste collection vehicle.

GEPIL (Haryana) shall raise the bill against each waste disposal consignment
(towards Transportation, Treatment & Disposal Charges) within three days of
veceipt of the waste at the TSDE Site. The client shall pay the bill within 30 days
from the date of i issue of bill,

The Client shall, npan receipt of the bill from GEPIL (Haryana), make full
payinent on or before the due date mentioned in the bill. In case of delayed
payment by the Client, interest at the rate of 15% per annum shall be charged by
GEPIL (Haryana) on delayed payments. .

In case of dgfault / dishonor in payment, GEPIL (Haryana) shall give seven days
notice to Client, with information to HEMS, for settlement, of outstanding dues bx
effecting the payment through DD/pay order along with interest else the
Registration ol"'(;'i]itll't' shall be cancelled.

In the event of O'm(:cllatlon of Registration due to reasons mentioned under Clause

11.5, the client can tt,-reglstez upon payment of balance dues along with interest

lhmunh DD / Pay order apart from non-refundable re-registration charges in
accordance \vnh Cllmsc 4.3, -

YWFAULT.

“If the (“Iu.nl ﬁllﬂ';ﬂﬁd for de{"mlts'ln the discharge of any of his obligation under

the pn.sc.m Agrwmcm thc G P "'(Haryana) aﬁcl servmg seven days notn,e shall

H: mudaus Was
the name zof__[.he

force, GI PIL (Harvana) réservesl its nght to suspend / cancel the rcg:strduon for
such period as it dcems'fﬁt with information to HEMS.

Where an offence under the ;Envuonmcnt (Plotcctlon) Act 1986 or under the
Rules framed thereunder, has been commlltnd by the Client or is attributed to any
11;5I:;,cn<,t, on the part of the Client which shall include its Director, Partner,
Proprietor, M'\nngcr ?Sccretary, Of‘ﬁcer ete. ‘and if such Client is guilty of the
offence or is liable {o be: proscauled ;gagalnst and pumshed accardmcrly, no suit,
 ( hall lie agmnsl GEPIL (Haryana) for the

9
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13.1

14.

14.1

142

144
£oe nuuncuon, stay Oi'_OthLMISC from any Court, HSPCB or any other Authority

The Client S!liiil: be deemed 10 be in exelusive possession and control of the said

Hazardous ‘Waste and shall be fully liable and responsible for its arrangement,
appurienances and prc};}ert:es before ccmplelcly loaded waste transport vehicle of

- GEPIL (Haryana) leaves the Client's premises,

Accordingly the Client lhereby covenants and agrees to fully protect, indemnify
and hold GEPIL (Haryana), its employces, agents and successors and assignees
harmless agains --anjf and all claims, demands, action, suits, proccsdmgs and
judgment and any and all liabilitics, costs, expenses, damages or losses arising out
oftor! rcw!tmg from or incidental to or in connection therewith, which may be

made out against successors and assignees or by third parties on account of
; damages or
Cout Of 'lh(‘-

Ury to property or persons or loss of life resulting from or arising
ln*stallauon, pres'..nce, maintenance or operation or the intake
arrnngements, purtenances and propertics of the Client .

It is also 'zgreé“f by and betwecn the Parties hereto that GEPIL (Haryana) is not
and ‘»hd“ not be liable in any manner whatsoever due to any negligence and for
any reason or otherwise of the ‘Client, in disposing its Hazardous Waste at the
uctor}' site oflhc Cflcnl or at any othcr place.

[ ntrol of' the parneq hereto, neuhcr of the
1ces arising therc from.
to change m any. laws related to waste

dd iflena! fi nancml burden consequent upon any
respect of land-fi lled waste, then, in that case
tééfm' the same in propomon to 1ts dzspoqal of

T’oth hcmames hereto agree thgt in any event’ of there bemg order in form of any

the Site o othcrwnsc whercby GEP[L (Haryana)

‘Sc.:a:nned by CéfriScanner
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f “Waste - ““’Mﬂ D SR T T T
v ste: \dthlm,s oy el Fry i
' Sl T _.wm.mﬂmf 2230 2048 2031
. S B MR sadin IS R Ty 28567 P 2827
I G £ ) ) 1 _ R ET 33877 iy an B .y
g 2L T L EEET 3780 | 3738 _]r'“'
g !1.!3;5.{.'_.,____\-___*_,,_'_,__;“ 4260 4177 1137 N
L ML B R TR 4786 4692 4646 |
s} 2o RS N h L:0070.5 ¢ i I B T e 5200 S148 |
s LOR0E i 5780 5663 5605 |
= kSl g = L0 S 6195 6074 6008 | 4
| 111,00 L6610 6477 6413 | 6z |
| c. Variable Incineration O} Cllargm(lts. I’er MT) - fora categcryoi’wasteet‘a particular calorific va[ueun KL‘!U}\’J 1
: L as per the ranges trn'vn below :
( n!arifn \cl[lll. g _ +3 E¥ :
i 18043 17507 19327 | - 16963 |
m«m 00 & up @__3.3@&&1@ 14828 14384 14239, | 733040 |
Sreatet than 4300 KC; alkeiBb ok T 12413 12033 B 1910y T 670 |
Notes;- _ : ] -
1. The above rates are valid_.-upzto '31-.03‘2019. Thereafter the rates shall attract escalation @ 4% on annual basis.
<

pr 101
char:

L

4.
- cxtra charges will be lewed ror rus:due dlsposal landf“
5. The above rates are :xc]us:w of any smluzorylev:es Whlch w:ll be payable
0. Process for printing of m&nltcsr @ Rs IUI* tor eat.h
7. Further, the char gesin rr:spul of preproce&smg proccss wht:rc gver
as under;
‘a) Charges for ch.-w‘xlmng/ drymg @ R-s. 20001’- MT‘ on I—Tamrdous wiste
“hlll (} 10,

b) Charges for nLlltrallzalmn @ Rs ?.UDOK—
'11-,0 he chmgmg nculr' zauon

C) We w1ll

Ifs\f D for e.'%.: on ]ie :

: .-...._..__--_.......ﬁ__. ol

The rates of Sc}hdmc'{tron & Slab;hzauo as we] |

hetabove rates are for. the sp{:CIf'Ld type of waste, In case
1o its disposal, ‘the rates for such waste sh
iCteristics of waste &Ucatmnt rcqmred in consull

The rates for ~,olad:f1cancm and stab[hmuon are for lh
i thew waste: requires additives more Lhzm el
/ additives required to be addcd & 113 bulkmg facto

¢ Waste that rec

1 as rates for mcmerancm

any waste that may require special tr
all be fixed on case to case basis
tation with HEMS

tation with HEMS.

Lxtra.

‘having moisture

eanment

depending on the

juires additives up 10 INLO rates. IF
the rates shall be charged depending on the quantity of
rto be decided in consul

include landfill = chare oes. No

dpphmble remains unchanged and are

conlent more

M’I‘ on H'vfardo_uq waste having pH between 4 and 2
@:R;S 2000” MT On'-iHaznrdQus waste having pH losser than 2.

"

' swmm‘mﬁ@@& BERITEAC Y |

i
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""“"mmic_nﬁ'r.
e Sehedule- 11
Fransportation Chy rges
(Rs. per K per MT)

gt Reviged'R ety : -
One Way 3'-'“~~-—-%t—%t§%£ﬂ5ﬂlﬁ_£@ﬂ_ﬂhﬂ7-2018 (Fuel Price: 69.04 per liter)

o Wiy THE - - el il —
. Pt | Bud \ COther Frolls ¥ va | Other | Torl Fuclzﬁmci;ie?bo‘;m-i--j
| | DumBCE e S Cat | Gu | o G| G |
Tt IO T es | 608 L : 2.09 STL| 350 | 191 | sa1 |
e LT IO R 458 | 3.06 | 1.25 | 429 |
e e e L M Hii A2 0 W BT L T [ R ) 4.29 | 13.06 | 102 | 408 |

Note:- -
% l. Theabove revised rates arc based on current (revised) Diesel price of Rs. 69.04 per liter. The 'Fuel
Cost' component of the rates shall be adjusted based on the rates of Diesel at Faridabad (Haryana)
on quarterly basis i.e, 1st of April, July, Oct. & Jan. of each year.

20 i Tie 'Other Cost' COIl_fip(_)I:l_[.’:llt 01- r:.ait'cs'is firm up fO'Si.U}.ZUlQ and shall be subjeci to 3% sseatation
on annual basis thereafter. i

The rates indicated above 'm:c: for actual ﬁis_l_nuce of the Genera;ur's unit from the TSDF sife. The
chargeable distance will be double the actual one way distance from TSDF site to the Generator's

unit i.e. to & fro for full truck load. Minimum charges payable will be Truck Capacity in MT *Rate
per km/MT*To & fro distance of Generator's unit from TSDF Site.

4. The transportation rates %a'ite;;c{jks;l_ﬁtiing_loa'ding.' packing material, toll tax and any other statutory
levies. Bns s i

- 5., The maximum loading tlili_l:é__;,._ﬂ_.il{!_d_!;‘__t:?l_it_igﬂ charges beyond the free loading time for
) different capacity vehicles are as given below: : -

LSt i Fi‘och.iif;t]_ing"-Timc_ Detention Charges/hr ,
i No.i" 1 -
| e :
. DiTonnes ' 3600 ’
ol |

400/ !

: 5

e
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AGREEMENT / CONTRACT FOR COLLECTION OF USED OIL

=

This agreement came into existence from 11_day of January, 2018 at
Bahadurgarh, Haryana.

BY AND BETWEEN

Mis SnQEREN TEX. .7 having its unil situalea in B4kms, NH-%, JARTHAL ReAd
Vikbe PANSHO RS KA AR .. thiough Mr. TASS AT, Stuul to enter into and sign this
Centract for and behalf of the Name- MIS., 3.0 4. PEDL TTE B vvrernnresmnisnsioiivsssimsissiasaumiisissio
. AND
-M/s_Sunrise Industries. having its factory at Vill-Rohad, Bahadurgarh, Distt-Jhaijjar lo enter inic
and.sign this Contract for and behaif of the Name- Sunrise Industries
WHEREAS

The Sunrise Industries nas been engaged in reprocessing/ recycling of all types of Used
Lubricating O Lo

The Mis . el »en TEY . v 15 generated used ol and as
decided of disposing! sale it's used Industrial Qil through the Sunrise Industries

Now this agreemeant witness the following terms and conditions 10 bz performed by both the parties
to the Confract

\We hereby agres 1o collect ali types of Hazarvous Wasle as stated above as and when desired by
the above unit

¢ \We will pick up Hazargous Waste tronmy above unit, at lzasl once in 02~ 03 months and at all 'mes
as may be called upon by the unit to pick up the waste within imited peried. then 07 days pricr
intimatian wall be given hy the unt 1o us

3 We on receipt of wnften or through mail mformauon from the unit will plan and schedule collection
lzgistics of the Haz Waste from tre prenises of tae Sbove unit withie 04 Businsss days of receipt o
such informanon The above unit ghal enaura 1ha! Haz Waste mus! be packed in proper Drems!
Darre etc

4 We agrees to bear \he Transporation Lift, Treat Store as per the Poilution Control Boaro
Authonzation of Hazardous Waste 1 any fram the piant of the above sad unil agress lo bear the
Islour! Farklift tor wading of miatgnal

wn

And in case cf lalure of loadting of malenar al the sanme day for any reasons (1ont the above said
unil will bear the transport cost \We will not be liadie for any transparn cost al that situation

8 Sunrise Industries will not be responsible for any mishappening or ioss done by avove said ut!
co.'s workers in same premises at the ime of doing work or of loading/ picking the maternal

Paymen!l Terms !

a. For the Used Lube o {Filing ¢ Tup, wathcdt Water & Siudge;. we pay as per Markel Conditiun
(Mulualy Decided Rates) (With Drurn, inciusive of Taxes & other Duties. if any as applicable] tv
the unit. The payments will be releassd oy us to the above sad unit within 5 days OR on same
Jate of blng of matedal from e wi

x Srww

r‘]\'
Page 1 0f2 _ ~0

i
Ear SRS :n"["-i _:‘-'I‘I"",. {3 Rl

3
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£ SUNRISE INDUSTRIES

I

(& 1]

INWIT,

(M/S

The ?eg Re-recyclers agrees and undertakes to reprocess’ recycle the HAZ Waste as collecled from the
ritl n:‘crakes to follow all the rules/ quidshnes as laid down by the pollution authonties, from tme 1o

T ' b i CAasIs and nothing o "-9.1 nersin shall oo deemed ta conslitute o

iz o . R Sk B =
s ~Ageement 5 © i 7 Dase gng
S a f T Ol ] T e

pannership.
~grezement may modity or amenaea oy Dy wading ‘:_,-_\-' exeguled by or on behatt e pathies

ol ventufe o agency 2y 4na

n

any prowvision of this Sgreement 15 neld © ba wigeal invaid of uneniorceable undar any neesent or lulure
ch

sUCh provisians srall be deemed tem natle § the remaining parts & provisions ¢l this Agregment shall
remam i {ull force & effec
it 1s cleanty and expressly un :er=tcsc by and between Lhe parties that the activity of collection transportalion,

storage and cisposal of HAZ Wasie § an .ngependent contract and it is also clearly underslood and
of work and not for supply ol

Con".,..:d by enc between the parties thal lhis cortract s tor performance

onditions will not bear any change after any relalionship either direct or indirecl
=25 of tn2 above said unit and the persens engaged by us

¥
dit ab!e oy renrr_-stma ves of the atove said unit {after giving intimalion of 03~04

days, in warking hours Griy)

I~ zase of any aispule or difference poth parties will mutually settle the dispute. (However Any
cz whatzozver ansing berween the parties out of or relating to the malter,

FoTa =
or Gieren

JSpule Vi
caring. Qperanon ofr e'"r'-:-:t of 15 contract 07 tNe Dreach therew!, shal te aelied L) Al abion
accordance win 'he Fu es of Setigmien! ol ing indtan coution of Atiration and the award made 11
oursuznce thereof shall be birding on Ire paruies: Order ts sutjected ¢ Deth: Junsdiction)

7. Tris agreement is vaha for . T%.0... year anc tius agreement may be renewed as per lerms X

party wou

cenditions iontly decided anc agreed between the parties namea heremnabove and no ps Lid
sreach any terms of this agreement frem the date of signing contracl

FIRST ABOVE WRITTEN.

........................

PARTIES HERE TO HAVE SET THEIR HAND SEAL THE DAY AND YEAI

NESS WHERE OF THE

- - e mrEes st e =

n
4 Spmn

o )
Mr. Jacanes S ghs

{M/s dnolRent, TEX ..o

Sunrise Industtries) (,_‘, :
. | Yye Cﬁ?“b)
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==  HARYANA STATE POLLUTION CONTROL
e BOARD
Lala Nemi Chand Singhal Enc.Sohna Road,
Near Hanuman Mandir,Dharuhera
Ph. 01274-244440-41(0)

E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 313101718REWCT 05374741 Dated:09/06/2018

g}
M/s :Golden Tex
84 KMS NH-8 Jarthal Road, Vill-Panchore, PO-Raliawas, Distt-Rewari

Subject: Grant of consent to operate to M/s Golden Tex.

Please refer to-your.application no..5374741 received on dated 2018-06-07 in regional
office Dharuhera;With refere cetoyollr 0VE pp'llic_atioﬁéfbrg.consent to operate,M/s Golden
Tex is here by granted consent as per following specification/Terms and conditions.

Consent UndéfiZiiia FBQIHE R i i

Period of consent | 08/06/2018 - 30/09/2020°

Industry Type .| Yarn/ Textile,processing involving any effluent/emission generating
" |processes including" bleaching, dyeing, printing and colouring

P RED T T M —

Investment(In Lakh) | 148.438019

Total Land Area(Sq.| 3846.0

meter)

| Total Builtup Area(Sq.|1900.0

meter) - el S

" | Quantity oféfﬂuent_ :

1. Teade SREElE16.0 KLKDay ! | : ¥ "
2. Domestic G OSKJJDay P -y
Number of outlets . 2.0 dis

Mode of discharge .

1. Domestic Septic Tank

2. Trade Recycling/ reuse

Domestic Effluent Parameters

1. NA \

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 100 mg/l

3. TSS 250 mg/l

Number of stacks 1

Height of stack

1. ATTACHED TO|33 METER
BOILER

Emission parameters




1. SPM 150 mg/m3

Product Details

1. Jute Carpet 7 Metric Tonnes/day j
2. Fiber Dyeing 5 Metric Tonnes/day

Capacity of boiler
|.STEAM BOILER |3 Towhr
Type of Furnace

1.NA ]0 0

Type of Fuel
(1, BIO BRIQUETTES |2 TON/DAY
2. Diesel 0.1 KL/day

Raw Material Details

Polyester Fibers Y e
EL R 0.5 Kg/Day _
AOX. CHEMICALES = |[10Kg/Day

POLYESTER FABRIC |2 Metric Tonnes/Day
| AND JUTE

~ Kumar
Regional Officer, Dharulera
Ha;:yana State Pollution Control Board.

T ‘Terms and condltums

L ¢ SR SRS e i b e s S8 B skt

Digitally signed by Sagey Kumar
Dite: 20HE.06.11 05210 40530

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if spcmhed by State Boald should be met i

law/act in case of Vlolatlon of any Order/d__ tlves issued at any time and or non compliance
of the terms and conditions of his oonsent order F pbi
3. The applicant shall make an apphcatlon for‘grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied:

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. '

QT*HQ ()

Pat



9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11, The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board atany time.

12. Permissible limits forany pollutants mentioned in the consent to operate order should not
exceed the concentration permitted-in.the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. It the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatlcally lapse.

15. If the industry is closed temporarlly at 1ts own they shall inform thc Board and obtain
permission before restart of the unit,| E A ST

16. The industry shall cqmp]v ail the Dlrcctlonsf Rules/Instructlons issued from time to time by
the Board. WL A Sl

Speciﬁc Conditions |

I.-Unit will keep all parameters with in prescribed limits by running and maintaining air
pollution control devices/water pollution control devices and Acoustic Measures on DG Sets
regularly and effectively. 2. The unit will submit the Annual Report under HWM Rules by 30th
* June every year. 3. The unit will comply conditions of CTO as well as all other concerned
authorities and will also obtain necessary: permissions, failing which this CTO deemed
revoked. 4. Unit will deposit balance conscﬁt fee if any found due as at any stage. 5. Unit will
not discharge any trade effluent 1n31de Or outmde their premises. 6. Used/spent oil will be sold
only to authorized recyclers / Refiners of hazardous waste and no other kind of Hazardous
waste will be generated. 7. Unit will apply for renewal of consent/Authorization at least 90
days before expiry date of the consent/Authorization. 8. Unit will ensure stringent enforcement
of all pollution control measures regularly. 9. Unit will keep the parameter within limits
throughout the year, 10. In case of any violation found at any stage, this CTO deemed
revoked.11. Unit will install the online air emission monitoring device as per the direction of
HSPCB/CPCB before start of operation of the unit. 12. Unit will make the agreement with
authorised TSDF for disposal of the hazardous waste before start of the operation.

s Digitally signed by
SANERY Yt iror

Date: 2018.06.11

Kumar 09:53:28 +05'10 Regional Officer, Dharuhera

Haryana State Pollution Control Board.
(e )

£
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#==  HARYANA STATE POLLUTION CONTROL
== BOARD
&eﬁ% Lala Nemi Chand Singhal Enc.Sohna Road,
Near Hanuman Mandir,Dharuhera
Ph. 01274-244440-41(0)

E-mail: hspeb.pkl@sify.com

No. HSPCB/Consent/ : 313101718REWCTO05374741 Dated:09/06/2018

Ta:
M/s :Golden Tex
84 KMS NH-8 Jarthal Road, Vill-Panchore, PO-Raliawas, Distt-Rewari

Subject: Grant of consent:to’ operate to Mfs Golden Tex

Please refer to-your elved on dated 2018-06-07 in regional
office Dharuhera:With ref ¢ to your. - on. for consent to operate,M/s Golden
Tex is here by granted consent as per fo]lowmg specification/Terms and conditions.

Consent Under | BOTH
Period of consent™ | 08/06/2018 - 30/09/2020
Industry Type Y‘arnﬂ’ Textile: progessmg invalving any effluent/emission generating

f. processes 1ncludmg bleachmg, dyémg prmtmg and colouring
| Category s REDEE '

| Investment(In Lakh) 148438019 S —_—
|Total Land Area(Sq.| 3846.0
meter)

Total Bmltup Area(Sq 1900.0
meter) f %4

Quantity of effluent ;
1. Trade | 16.0 KL/Day

2. Domestic il OSKLfDa
Number of outlets 120 s
Mode of discharge '

1. Domestic Septic Tank
2. Trade Recycling/ reuse
Domestic Effluent Parameters
1.NA |

Trade Effluent Parameters

1. BOD 30 mg/l
200D 100 mg/1

3. TSS 250 mg/l
Number of stacks 1

| Height of stack

1. ATTACHED TO|33 METER
IBOILER

| Emission parameters




1.SPM 150 mg/m3
Product Details

1. Jute Carpet 7 Metric Tonnes/day
2. Fiber Dyeing 5 Metric Tonnes/day
Capacity of boiler

|. STEAM BOILER |3 Ton/hr
Type of Furnace

1. NA 0o .
Type of Fuel !
1. BIO BRIQUETTES |2 TON/DAY !
2. Diesel 0.1 KI/day
Raw Material Details T VW GRS
Polyester Fibers 2 Melric TomlestaY e
|DYES - 0.5 Kg/Day - B
AOX. CHEMICAES & |10/Kg/Day. & R
POLYESTER FABRIC |2 Metric Tonnes/Day
AND JUTE
‘ Sanjeev ...
i i sty e

Regional Officer, Dharuhera
Haryana Smre Pollution Control Beard.
Term and constlons g

ey

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company. Shali'é'blnply \Vith"éﬁﬁﬁl'bdffy" out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of wolatlon of any order/dlrectwcs Issucd at any time and or non compliance
oi the terms and conditions of his. consenr' C fder

3. The applicant shall make an apphcatlon.for grant of consent at least 90 days before the date
of expiry of this consent.
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

o )
(e



9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for anypollutants mentioned'in the consent to operate order should not
exceed the concentration permitted-in- the effluent by ‘the Board.

13. The industryshall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the condltlons of thls consent to operate order, the
consent to operate so granted shall automa,tlcally lapse
13,17 (he mdua.tly is closed temporarlly at 1ts own they shall inform the Board and obtain

i

permission before restart of the unit. [}

16. The industry shall comply all the Dlrectlonsf Rulesz’lnstructmns 1ssued from time to time by
the Board. : i .

o, ), 5.‘.

Specific Conditio ns :

I. Unit will keep all parameters with in prescribed limits by running and maintaining air
pollution control devices/water pollution control devices and Acoustic Measures on DG Sets
regularly and effectwely 2. The unit will submlt the Annual Report under HWM Rules by 30th
June every year. 3. The umt will comply COIldltlDflS of CTO as well as all other concerned
authorities and will also obtain necessary: permi 'Slons fallmg which this CTO deemed
revoked. 4. Unit will depomt balanc ee 1f any found due as at any stage. 5. Unit will
not discharge any trade effluent: lnSId or 1 s;de then‘ premises. 6. Used/spent oil will be sold
only to authorized recyclers / Refiners of hazardous waste and no other kind of Hazardous
waste will be generated. 7. Unit will apply for renewal of consent/Authorization at least 90
days before expiry date of the consent/Authorization. 8. Unit will ensure stringent enforcement
of all pollution control measures regularly. 9. Unit will keep the parameter within limits
throughout the year, 10. In case of any violation found at any stage, this CTO deemed
revoked.11. Unit will install the online air emission monitoring device as per the direction of
HSPCB/CPCB before start of operation of the unit. 12. Unit will make the agreement with
authorised TSDF for disposal of the hazardous waste before start of the operation.
Sanjeev Digitally signed by

Sanjesy Kumar

Kumar E;f;;‘;‘fé;‘.;l,-‘ Regional Officer, Dharuhera

Haryana State Pollution Control Board,

(Pue  cetd )
| :
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Sub:

f-\nﬂexuré R };)__S Wi

Application no. :5407939
Industry id: 14REWS31633
Date: 11/07/2018

Haryana State Pollution Control Board
Lala Nemi Chand Singhal Enc. Sohna Road, Near Hanuman Mandir,
Dharuhera Ph. 01274-244440-41(0)

IWM/REW/2018/5407939 DT: 11/07/2018

M/s Golden tex
&4 kms nh-8 jarthal road, vill-panchore, po-raliawas, distt-rewari
Rewari

Grant of Authorization under Ha ardi

: r Was o5 ( m'"“_nagement & Transboundry
I\Iuvern@nt) Illlleg 2016 et eI SR A 8 Rl e L S e bl

Reference of application: 540?939 dated 11/0?f2018 S

2 1 al
premises situated at 84 kms nh 8 Jarthal road v11llpanchore po ralmwas distt-rewari
. Detailsof Authorization’s é.;il;
S.No Name of proCes’s":a'lgld':.éleité:gf)ry*q Authorised mode f.dlSposal or recycling|Quantity
Hazardous Waste as per the Schedules I, |or utilisation or co-processing, etc.
IT and IIT of these rules
1 Industrial operations using sold to recycler 0.05
lmineral/synthetic oil as lubricant in s T/Annum
hydraulic systems or. othcr apphmtlons L
Used/spent oil b
2 Purification and treatment of exhaust Unit has intmated to make agrement with |2
air, water and waste water.from the ..., (auhtorised TSDE-..... T/Annum
treatment plants (CETP’s), . . ; e b
|Chemical sludge from waste water | ¢ :
|treatment S |
1. The authorization shall be valid for a period of 09/07/2018 to 30/09/2020
2. The authorization is subject to the following general and specific conditions :-
(i) 1. Unit will comply all the applicable Law/Acts/CPCB directions under the HOWM, Rules 2016

time to time, 2. Unit will submit Annual Return under HWM, Rules timely.

Regional Officer Dharuhera
For Haryana State Pollution Control Board

Conditions of Authorization:




P

Application no. :5407939
Industry id: 14REWS831633
Date: 11/07/2018

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,
and the rules made there under,

The authorization or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorization.

Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,

leakages, fire etc. and their possible zmpacts cmd dlSO carry out mock drill in this regard at regular
interval of time.

The person authorised shall comply with the provisions: outlmed in the Central Pollution Control

Board guidelines on "Implementing thlbllltle_s_ for Enwronmcntal Damages due to Handling and
Disposal of Hazardous Waste and Penalty!. it

An application for the renewal of an authorization shall be made as hld down under these Rules.

Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control Board from time to time.

Annual return shall be filed by June 30 th for the perlod cnsurmg 31 st March of the year.
o ~ Kuldeep Singh' g mesunssn
¥ A4 1\ _:-:':é‘?-‘ :'Q 2 Regional Officer Dharuhera
e — ﬂFor Haryana State Pollution Control Board
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GSTIN : 06AAGFG4929G1ZE

GOLDEN TEX
" (Mfr. of Non-Woven Textile Products)
84 Mile Stone NH-8, Jarthal Road, Village Panchor
P.O. Raliawas, REWARI-123401 (Hry.)
Telfex : 01274-249041, (M) 8683000831, 32, 33
E-mail . jaipal841@gmail.com

REFENOL .o S g = | Daed........occiiiin:.
> : Undertaking

Dear Sir _ Date 07.09.2019

: Y S . | ; th ¢ ¥
You have visited our factory on 29" August 2019 and 7" September 2019 we want
to clarify you on some points

i3 * Weare having dyeing capacity of SMT/day and now currently we are doing

1.5 MT/day

* Weare producing Carpet |MT/day against the desi gned capacity of 7MT/day

e Weare re-using ETP treated water in batch filling process and Gardening.

* We are having agreement with GEPIL for ETP sludge

¢ We are having agreement with used oil authorized agency but using used oil
and in our gear box. Never sold to any agency till time

¢ We are having DG set in acoustic canopy. We are using Haryana state
electricity but DG kept as a back-up.

¢ We don’thave any bore well in factory premises, We are taking water from
Fankers for process as well as domestic use

* Weare not having any waste generation and we had not burnt anything

¢ Weare using Eco-friendly dyes & do not harm in any way. Neither it is
contaminating the ground water nor harming the land Qr Crops.

I further declare that the above furnished informations are true to the best of my
knowledge. ' |

Regards,

i

Jaipal

Manager

Scanned by CamScamwr
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} xbﬂte WO, pollu{lonconsultanls com i
nail: anupam@ pellutionconsultants.com

Mob.: 0921401 2627
o 09314012627

(Pollut:on Control Consuitants)

Under the Environment Protection Act 1986

An ISO 8001 : 2015, 14001 : 2015, & OHSAS 18001-2007 Certmed Laburatory
Recognized from Ministry of Environment, Forest & Cl:mate Change (MoEFCC) Guvl of Indla

TEST REPORT 5

""" NN i o 4 1|
Ref No. : RL/BWD/RPTN/1409-19
Issued To : M/s Golden Tex India Pvy. Lid.

e Ralinsyas, District — Rcwarlzliaryﬂna—lzsflﬂl e el T
Sample Deseription :D.G. NOISE

Stnvple 1D "1 DGN/R26/08/19/05

samoling Lovation ) : D.G. set No,-1 (380 KVA)

Sampling Date ; : 26/08/2019 ;

Sampling Time T 12:20 pam.

sSampling Duration : 15 minutes

Ambient Temperature (°C) P35%E

elative Humidity : 44%

Weathy ‘r( “ondition : Clear

o e ' : Sound Level Meter

: Lab Representative (Mr. Koshlendra )

amasssansvenn

.................................................

Issue Date: 26/08/201.9

Inside the Acoustic enclosure

0B (A) L Max dB(A)

L Min. dB (A)

a3 ' 952 .

93.4

Outside rhe--A’uQustic enclosure

i dB(A) L Max, dB (A) 'L Min. dB (A)
' 69.3 i 70.5 : 68.1
' Insertion Loss d3 (A) -
- <28
[ o I_ Day time is reckoned in between 6 A, to 10 P.M.
2. Night time is reckoned between |0 P.M. to 6 A.M,
| NOTE 3. The measurement for Insertion Loss at 0.5 m away from the acoustic enclosure/raom,
. The acoustic enclosure of the room shall be designed for minimum 25 dB (A) insertion
- o loss,
Note:

The result listed refer anly 1o the tested samples and applicable pammmcrs.
- Sample will be destroyed one month from the date of issue of test certificate.

45 ke B e

-

- ;*.’ .
fAndIVSed By)

Any complaints about this repoit should be communicated within 7 days of issue of this report,
- The report is not 1o be reproduced-wholly or in part and can Not be used as an evidence in the Court of law and should
f\o be used in any advertising media without our special permission in writing.

3. Ay Backup either related (o re-issue or changing of report should be iven within 30 days of issiie




:bsne WWW, pollut:onconsultants .com
na|l anupam@pollunoncﬂnsultanls com

Mob.: 09214012627
09314012627

=

B yABB

(Pollution Control.Cansu!tants) ,

An1SO 9001 : 2015, 14001 : 2015, & OHSAS 18001-2007 Certified Laboratory

Recognized from Ministry of Env}ronmeﬂt Forest & Climate Change (MOEFCC} Gowt. of India
Under the Environment Protection Act 1986 .

- Canlrolled Format | No. 5.10F-02 .

Tcst Report

Jssue Date:

(Sl.u:k Emission Analysis)

26/08/2019

f-. !'fi ficate No.

ve

EL/BWD/RPTWS/1408-19

i Issued To

:| M/sGolden Tex India Pvy. Ltd. ]
Raliawas, District — Rewari, Haryana-123401

{ Sample ID

SE/20/08/19/01

| Sample Description

|11 Stack Emission’

Sample Location

D.G. Area

1 || ' Date

;| 20/08/2019

\rin_g Date

1| 20/08/2019

g | a ot Crasl
| vpe o6 HIACK

MS

Source of Emission

'D.G. Stack No. 1

Time of Sampling 12:05 a.m. .
Time of Duration 1 37 minute ,
| Ambient Temparatus cg Gy SERE |
T Stack - lu,m}_w rature ("C) 108°C. I
[Capacity (380 KVA |
| Velocity (m/see) 1] 7.18 misec |
A\enrw Flow Rate (LPM) 27 1lpm - i
Height of Stack from Ground Level | 25 Feet ‘ T
I.iflmchl of Staek 1| 6 Inch |
CFuel Used HSD '

I |':._~.l_u1|‘lL i Lsed

:| Stack Momlormg__t

'|‘. Done By

:| Lab Representative (Mr. Amarpal Smgh & Koshlendra )

l'est Protocol

As Per Indian Standard 11255

_Sampling _IJ!_m & Procedure

[ No. 5.75-01

Details of E mnonmenml Condition During Sampling.

.| Temperature -,)s“c | RH -44%

| Weather —Clear

i 5 e s gy iy RESULTS j
8. No. | PARAMETER - UNIT | RESULT | STANDARD LIMIT TEST METHOD |
b NOx am/kw-hr 0.30 o 18: 11255 Part-7 |
g —__HC gm/kw=hr 0.14 =1t USEPA Method |
5 T e givkw-hr | 0.55 <35 “USEPA Method
o . ] PM gm/kw-hr 0.019 0.2 [S: 11255 Part- |
5___7_\21_’@_ | BDL=Below Detection Limit
Note: |, The resull listed refer only to the tested samples and applicable parameters. o
2 Swplc will be destroyed one month from the date of issue of test certificate.
3. Any complaints about this repoit should be cmnmumcated within 7 days of issue of this rcpon
4. The report is not to be reproduced- wholly or in part and can Not be used as an evidence in the Cousrt of law and
should Not be used in any advcrtlsmg media without our speoml permission in writing.
5. Any Backup cither related to re-issue or changmg of report should be given within 30 davsof issue of this
report.
e ~“—-.l\-. 4
(AnaTysed By)
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GSTIN : 06AAGFG4929G 125 . ;'( L
@ SOLDEN TEX {

oven Textile Products)
84 Mile Stone NH-g, Jarthal Road, Village panchor

P.O, Raliawas
_  REWAR|.123401 (HrY:)
Telfex ;01 274—249041, (M) 3;23000331. 32,33

'. E-mail - JaipalB41@gmail.com

L
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